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university educationists, artistes and all kinds of 
people are making statements. Here even 
among the police there is discontent because 
Mr. Mukherjee, the Inspector General of Police, 
has been given extension for having done all 
these things. They are doing it even now. Mr. 
Mukherjee has been given extension by 
circumventing and bypassing all rules and 
regulations. This has created discontent among 
the police officers also. Therefore, here in 
Bengal we have a constitutional madness. In the 
other House, I understand, the Speaker is con-
sidering this. I request you for a discussion in 
this House. I implore you that you kindly admit 
this and allow a brief discussion at least. I will 
not ask you for a long discussion on the subject. 
We should know exactly what is happening. It 
should not be left to the conspiratorial mano-
euvres and moves on the part of the Congress 
leaders, when the Opposition and other non-
official members in the House are not entitled 
to have their say and they will present us with a 
fait accompli by that time. I again appeal  to 
you  in   all earnestness. 

. SHRI B. K. P. SINHA (Bihar) : I appeal to 
the lion. Member to withdraw his suggestion. 
Two months back whenever an issue of the 
nature that, he has raised relating to Bengal 
was sought to be raised in this House, the hon. 
Member objected saying that it was within the 
special purview of the State of West Bengal. 

SHRI BHUPESH GUPTA : No, Sir, The 
Central Police force was brought. . . 

(Interruption) 

SHRI BHUPESH GUPTA : He cannot try 
to mislead the House. 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : At the time of Naxalbari you did it. 
We were here in this House at that time and 
you objected to that. 

SHRI BHUPESH- GUPTA : These things 
should not be brought. . . 

(Interruption) 

SHRI BABUBHAI M. CHINAI' -. Why 
should we not ... 

• SHRI BHUPESH GUPTA : What are you 
talking, you monopolist, bloated monopolist,    
sitting here and shouting. 

SHRI     BABUBHAI     M.   CHINAI   : 
You cannot   have the monopoly   to abuse all 
the time. 

SHRI BHUPESH GUPTA : You have the 
monopoly of the money and industry.  
Monopoly is your habit. 

MR. CHAIRMAN : Next item, the Official   
Languages (Amendment)   Bill. 

 
THE DEPUTY CHAIRMAN : The 

Chairman called the next item. 

THE OFFICIAL LANGUAGES (AMEND-
MENT) BILL,     1967  AND   RELATED 
RESOLUTION—continued 

SHRI NIREN GHOSH (West Bengal) : 
Madam, Madam, Madam, we have come to be 
listened to in this matter. It is unfortunate that 
the Secretary has suggested to you the next 
item. It is extremely unfortunate. Many a time 
this things is done with the aid of the 
Secretariat in this way. It is unfortunate, 
Madam this .. . 

THE DEPUTY CHAIRMAN : You take 
your seat. 

SHRI NIREN GHOSH : No, Madam. I want 
to say that we went to the Chairman's chamber 
and he said that some time would be given. I 
want to know whether time would be given to 
discuss the West Bengal matter. 

THE DEPUTY CHAIRMAN : You take 
your seat. 

SHRI NIREN GHOSH : The Government 
would be in possession of some of the points. I 
want to know whether time would be allotted 
for discussion of West Bengal. They cannot 
have everything their way. Otherwise you turn 
me out from the House. 

THE DEPUTY CHAIRMAN : Please sit 
down. 

SHRI     BABUBHAI  M.     CHINAI   : 
1  (Maharashtra)   •: On • a   point   of   order. 1 
When the Chair is on  her legs... 
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SHRI NIREN GHOSH : Some time should 
be given. It is unfortunate. It is extremely 
unfair. 

THE DEPUTY CHAIRMAN : You should 
not disobey the Chair. Please sit down. 

SHRI NIREN CHOSH : Time and again this   
is happing ... 

THE DEPUTY CHAIRMAN : I have taken 
the Chair. The House has heard the direction of 
the Chairman which I also heard when I was in 
my seat. The next item was called and I have 
nothing to do with the previous business. The 
next item now begins. 

 

THE DEPUTY CHAIRMAN : Please sit 
down. I will take it up, Mr. Rajnarain has called 
attention to the very important measure 
affecting the national life saying that no time-
limit be imposed and at best one week be 
allotted for this Bill. 

 
THE DEPUTY    CHAIRMAN  :    In one  

breath Mr.    Bhupesh  Gupta    wants all kinds   
of motions to be discussed here; in  the  other  
breath  they want  no time limit for the Official   
Languages Bill. 

 
SHRI    BHUPESH        GUPTA    (West 

Bengal) :   I have not given that. 

THE   DEPUTY CHAIRMAN : Please sit 
down. 

 

THE DEPUTY CHAIRMAN : I have said 
whatever he wanted to propose to the House. I 
am in the hands of the House. We have very 
limited time. Two days have been allotted. 

 
THE    DEPUTY CHAIRMAN   :  Mr. 

Rajnarain,   please sit down. 

 
THE DEPUTY^ CHAIRMAN : Two days 

were allotted for the Official Languages Bill. 
Even so the Chairman has allotted one more 
day. We are going to sit through the Lunch 
Hour. There are sixty to seventy names. We 
will also sit in the evening till six o'clock, if 
need be, even after six o'clock. 

SHRI   NIREN   GHOSH   :   Not   after 
six. 
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THE DEPUTY CHAIRMAN : Please sit 

down now. He has only said in Hindi what he 
wrote to me, and I have given more than the 
exact translation to the House. 

 
THE DEPUTY CHAIRMAN : The motion 

is  ... 

SHRI M. P. SHUKLA (Uttar Pradesh) : I 
rise to support the resolution of Mr. Rajnarain. 

 

THE     DEPUTY  CHAIRMAN   :     If 
you want the discussion to be extended, please 
go to the Chairman tomorrow morning. 

The motion before the House is : 
"That the Bill to amend the Official 

Languages Act, 1963, as passed by the Lok 
Sabha, be taken into consideration." 

When the House adjourned on December 
19th, Shri Chavan had just moved the motion. 
There are three amendments by Shri Chordia, 
Shri Pande and Shri Shukla for reference of the 
Bill to the Select Committee. 

SHRI V. M. CHORDIA (Madhya Pradesh)   
:  Madam,   I  move. 

i. "That the Bill to amend the Official 
Languages Act, 1963, as passed by the Lok 
Sabha, be referred to a Select Committee of 
the Rajya Sabha consisting^of fifteen 
Members, namely :— 

1. Shri  Tarkeshwar   Pande, 
a. Shri M. P. Shukla, 
3. Shri Niren Ghosh, 
4. Shri Rajnarain, 
5. Shri D. L. Sen Gupta, 
6. Shri Chitta Basu, 
7. Shri B. K. Gaikwad, 
8. Shri Banka Behary Das, 
9. Shri Narindar Singh Brar, 

 

10. Shri Jagat Narain, 
11. Shri Lokanath Misra, 
12. Shri Brahmananda Panda, 
13. Shri Sitaram Jaipuria, 
14. Shri Niranjan Varma and 
15. Shri V. M. Chordia, 

With instructions to report by the 12th Fe-
bruary,  1968." 

THE    DEPUTY CHAIRMAN  : I do 
not want any more discussion.    No more. 
Now the motion is  .   .   . 



4865 0 "final Languages [RAJYASABHA] (Am, I.) Bill, 1967 486S 

SHRI     M.  P.     SHUKLA   :  Madam 
Deputy Chairman, I move : 

a. "That the Bill to amend'the Official 
Languages    Act,  1963, as passed by the 

Lok     Sabha,  be  referred     to     a  Select 
Committee  of the Rajya  Sabha  consist- 

. ing of fifteen Members, namely :— 
1. Shri Jairaindas Daulatram, 

2. Shri V. M. Chordia, 
3. Shri Triloki Singh, 
4. Shri Rajnarain, 
5. Shri G. Murahari, 
6. Shri D. Thengari, 
7. Pt. Bhawaniprasad Tiwary, 
8. Kumari Shanta Vasisht, 9 Shri 
B. K. P. Sinha, 

 

10. Shri Lokanath Misra, 
11. Shri  Tarkeshwar Pande, 
12. Shri K. S. Ramaswamy, 
13. Shri S. K. D. Paliwal, 
14. Shrimati Violet Alva and 
15. Shri M. P. Shukla. 

with instructions to report by the first day of the 
next session." 

(The   amendment   also   stood  in   the   name   of 
Shri   Tarkeshwar Pande.) 

THE  DEPUTY  CHAIRMAN   :     The 
names   for the Select Committee are   the same 
in amendments Nos. 2 and 3. 

 
THE DEPUTY CHAIRMAN   :      That name 

will be removed. 
Now, the point is this; there is a similar 

discussion... (Interruptions) Order, order. The 
Official Languages (Amendment) Bill was 
moved by Shri Y. B. Chavan yesterday. And 
the Home Minister had also moved the 
Resolution. There are 39 amendments. 

Paragraph  1 
SHRI S. K. VAISHAMPAYEN (Maha-

rashtra) : Madam,   I move : 
1. "That in line 4, after the words 'to 

develop it' the words 'as a simple and 
communicative       language   assimilating, 

wherever necessary, words or expres* sions 
from the other languages in India specified in 
the Eighth Schedule to the Constitution' be 
inserted." 

SHRI BANKA BEHARY DAS (Orissa) : 
Madam, I move : 

3. "That at the end of line 6, the following 
be added, namely :— 

'and to secure its enrichment by 
assimilating, without interfering with its 
genius, the forms, style and expressions 
used in Hindustani and in other languages 
of India specified in the Eighth Schedule to 
the Constitution and by drawing, wherever 
necessary or desirable, for its vocabulary 
primarily on Sanskrit and secondarily on 
other languages'." 

(The  amendment  also   stood  in  the  name  of 
Shri   Mulka    Govinda    Reddy) 

SHRI     S.    K.     VAISHAMPAYEN  : 
Madam,   I move : 

3. "That in lines 9-10, after the words 
'development of Hindi' the words 'as a 
link language'  be inserted." 

Paragraph 2 
SHRI M. GOVINDA REDDY (Mysore) : 

Madam, I move   : 
4. "That— 

(i) in line 1 for the figure '14' the figure 
'15' be substituted; 

(ii) in line 2, the words 'major' and 
'besides Hindi' be deleted ; and 

(iii) in line 9, the words 'alongside 
Hindi'be  deleted." 

(The Amendment also stood in the name of 
Shri   V. R. Muniswany) 

SHRI   NIREN   GHOSH   :      Madam, I 
move : 

5. "That ------  
(i) in line 5 after the word 'languages' the 

words 'including Hindi' be added, and 
(ii) lines 6 to 11 be deleted." 

SHRI    M.    GOVINDA       REDDY    : 
Madam, I move : 

6. "That in line 7, after the words 
'Government of India' the words 'with 
the concurrence of States which have 
not adopted Hindi as their official lang 
uage' be- inserted. 
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SHRI   S.   K.   VAISHAMPAYEN    : 
Madam, I move : 

7. "That in line 9, after the words 
'alongside Hindi' the words 'as a link 
language'  be  inserted." 

SHRI M. GOVINDA    REDDY  : Madam. I 
move : 

8. "That in lines 9-10, the words 
'grow rapidly in richness and' be deleted." 

Paragraph-^ 
SHRI     NIREN     GHOSH   :   Madam, I 

move : 
9. "That in line 4, for the words 'three- 

language formula' the words 'bilingual 
formula' be substituted." 

10. "That for lines 7 to 12, the following be 
substituted, namely   :— 

'This House resolves that arrangements 
should be made in accordance with 
bilingual formula for the study of a modern 
language of the choice of the student in 
addition to his mother-tongue.' " 

SHRI M. GOVINDA REDDY : Madam, I 
move : 

11. "That in lines 8-9, for the words 
'modern Indian language' the words 
'South Indian language' be substituted." 

SHRI M. GOVINDA REDDY : Madam, I  
move   : 

12. "That in line 9, the words 'prefe 
rably one of the Southern languages' 
be deleted." 
(The  Amendment  also  stood in  the  names  of 
Shri V. M.   Chordia   and Shri Sunder Singh 

Bhandari) 

Paragraph-^ 
SHRI M. GOVINDA REDDY : Madam, I 

move : 
13. "That   paragraph 4 be deleted." 

(The    Amendment also stood in the    name of 
Shri JV.   R. Muniswamy) 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh)  :   Madam, I move : 

14. "That for lines 1 to 12, the following 
be substituted,   namely :— 

'And, whereas it is necessary to ensure 
that the  just   claims    and   interest   of 

persons belonging to non-Hindi speaking 
area in regard to the public services of the 
Union are fully safegurded; 

This House resolves— 
(a) that compulsory knowledge of Hindi 

shall not be required at the stage of 
selection of candidates for recruitment to 
the Union services or posts excepting any 
special services or posts for which a high 
standard of knovyledge of Hindi may be 
considered essential for the satisfactory 
performance of the duties of the service or 
post; and' " 

(The Amendment also stood in the names of 
Shri T. Chengalv.iroyan, Shri R. T. Partha-
sarathy    and  Miss.  M.  L.  Mary    Naidu) 

SHRI   M.   GOVINDA       REDDY    : 
Madam, I move : 

15. "That in line 2, after the words 
'people belonging to' the words 'non- 
Hindi States in' be inserted." 

SHRI   NIREN   GHOSH   :      Madam, I 
move : 

16. "That in line 6, for the words 
'either Hindi or English' the words 'any 
two modern Indian languages' be sub 
stituted." 

SHRIMATI     YASHODA    REDDY : 
Madam, I move : 

17. "Thai for lines 6 to 12, the follow 
ing be substituted, namely :— 

'that compulsory knowledge ef English 
or any or the languages mentioned in the 
Eighth Schedule to the Constitution shall 
be required at the stage of selection of 
candidates for recruitment to the Union 
services or posts except in the case of any 
seivice or post for which a high standard of 
knowledge of English alone or Hindi alone 
or both, as the case may be, is considered 
essential for the satisfactory performance 
of the duties of any such service  or  post;  
and' " 

(The Amendment also stood in the names of Shri 
R. T. Parthasarathy, Shri T,  Chengalvaroyan 

and Miss M. L, Mary Naidu) 
SHRI M. GOVINDA REDDY : Madam,   I 

move : 

18. "That for lines 6 to 12, the follow 
ing be substituted, namely :— 

'that  compulsory knowledge of Hindi 
shall not  be  required  at  the stage  of 
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candidates for recruitment to the Union 
srevices or posts excepting any special 
services or posts for which a high standard 
of Hindi knowledge may be considered 
essential for the staisfactory performance of 
the duties of the service or post, and' " 

(The Amendment also stood in the name of 
Shri jV. R. Muniswamy) 

SHRI   M.   GOVINDA   REDDY       : 
Madam, I move  : 

19. "That for lines 6 to 12, the following be 
substituted, namely :— 

'that compulsory knowledge of any one 
of the languages mentioned in the Eighth 
Schedule to the Constitution or English 
shall be required at the stage of selection of 
candidates for recruitment to the Union 
Public Services or posts except in respect 
of any special services or posts for which a 
high standard of knowledge of English is 
considered essential for the satisfactory 
performance of the duties of any such 
service or post ; and' " 

(The Amendment also stood in  the name     of 
Shri     N.    R.   Muniswamy) 

SHRI   M.      GOVINDA     REDDY   : 
Madam, I move  : 

20. "That for lines 6 to 12,   the following be 
substituted :— 

'that the compulsory knoweldge of any 
one of the languages mentioned in the 
Eighth Schedule to the Constitution or 
compulsory knowledge of English shall be 
required at the stage of selection of 
candidates for recruitment to the Union 
Public Services or posts except in respect of 
any special services or posts for which a 
high standard of knowledge of English 
alone or Hindi alone or both, as the case 
may be, is considered essential for the 
satisfactory performance of the duties of 
any such service or post ; and' " 

(The   Amendment  also  stood in  the  name  of 
Shri N. R. Muniswamy.) 

SHRI C. D. PANDE (Uttar Pradesh)  : 
Madam, I move : 

21. "That lines 13 to iB be deleted." 

SHRI NIREN GHOSH : 
22. "That for lines 13 to 18, the follow 

ing be substituted , namely :— 
'(b) that all languages included in the 

Eighth Schedule to the Constitution shall 
be treated on a par for the All-India  and  
higher  Central  services 
examinations.'" 

SHRI   V.   M.   CHORDIA   :  Madam, I 
move : 

23. "That after line  18, the following 
be added, namely  :— 

' (c) Hindi and English shall be per-
mitted as alternative media for the 
examinations to be held on 1st April, 1968, 
or thereafter for reciuitment to Class II, HI, 
IV posts of the Central Services: 

Provided that if the recruitment is in 
respect of posts sanctioned for any office in 
any particular State, the examinees shall, in 
addition to Hindi or English, be permitted 
to use the State's language or languages 
adopted by the State as State language or 
State languages.' " 

(The Amendment also stood in the name of 
Shri  Sunder  Singh  Bhandari) 

SHRI NIREN GHOSH : Madam, I move : 

24. "That at the end of the Resolution, the 
following be added, namely :— 

'and having considered the same, this 
House   recommends— 

(i) that article 343 of the Constitution 
making Hindi the official language be 
amended by making all national 
languages enumerated in the Eighth 
Schedule to the Constitution as official 
link languages; and 

(ii) that lines 7 to 14 of paragraph 1  
of the Resolution be deleted.' ' 

Paragraph 1 
SHRI RAJNARAIN : Madam, I move : 
25. "That in the first part of paragraph 1 for 

the words 'Whereas under article 343 of the 
Constitution Hindi shall be the official 
Language of the Union' the words 'Whereas 
under article 343   of the   Constitution   Hindi   
is   the 
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official language   of   the   Union' Union be 
substituted." 

{The   Amendment  also  stood  in   the names of Shri 
Rewati Kant Sinha and Shrimati Sarla Bhaduria) 

SHRI   JAIRAMDAS    DAULATRAM 
(Nominated) : Madam, I move : 

26. "That in line 9, after the word 'and' the 
word 'such' be inserted." 

Paragraph 2 

SHRI     RAJNARAIN   :     Madam,     I 
move : 

27. "That at the end of the first part of 
paragraph 2, the following be added, namely 
:— 

'This House is of opinion that the 
development of the Indian languages will 
remain obstructed as long as English 
remains even as an alternative medium and, 
therefore, resolves that it shall be the duty 
of the Union to reduce the use of English 
progressively with a view to stopping its 
use ultimately and to submit at annual 
report to the House as to the particular 
fields of Government work and public life 
where it has reduced or stopped the use of 
English' ". 

[Amendment also  stood in  the names  of Shri 
Rewati     Kant  Sinha  and Shrimati     Sarla 

Bhadauria) 

Paragraph 3 
SHRI JAIRAMDAS   DAULATRAM : 

Madam, I move : 
28. "That— 

(i) in line 4, the word 'three' be deleted; 
and 

(ii) in line 4, after the word 'formula' the 
words 'including provision for mother-
tongue where it is not the regional    
language as' be    inserted." 

SHRI P. C. MITRA (Bihar)  : Madam, I 
move : 

29. "That— 
(i) in line 7, for the words 'resolves that 

arrangements should be made' the words 
'directs the Union and State Governments 
to take effective steps' be substituted; and 

(ii) in line 8, for the words 'the study' the 
words 'compulsory study' be substituted." 

SHRI      RAJNARAIN   :      Madam,   1 
move : 

30. "That at the end of the first part of 
paragraph 3, the following to added, namely 
:— 

'Provided that while making arrangements 
for the study of English, Government shall 
keep in view that the compulsory use of 
English has ultimately to be stopped in the 
fields of Government work and public life.' " 

31. "That for the Second part of paragraph 
3, the following be substituted, namely :— 

'This House resolves that in Hindi-
speaking areas arrangements should be 
made for the study of a modern Indian 
language belonging to any family other than 
the Aryan group of Indo-European family 
along with Hindi, and in non-Hindi-
speaking areas arrangements should be 
made for the study of Hindi and English 
along  with   the   regional language.' ' 
[The Amendments also stood in the names of 

Shri Rewati Kant Sinha and Shrimati 
Sarla Bhadauria) 

Paragraph 4 
SHRI     P.  C.  MITRA   :  Madam,    I 

move : 
32. "That after line   12, the following be 

inserted, namely :— 
'Provided further that full marks obtained 

by a candidate fiom a non-Hindi State in 
Hindi language examination shall be added 
to aggregate of the U.P.S.C. Examination; 
whereas in regard to a candidate from a 
Hindi State in Hindi language examination, 
marks above pass marks, shall be added to 
aggregate of the U.P.S.C. Examination 
and.' " 

SHRI      RAJNARAIN   :   Madam,      I 
move : 

33. "That for part (a) of paragraph 4, the 
following substituted, namely   :— 

'that for the next ten years compulsory 
knowledge of either Hindi or English shall 
not be required at the stage of selection and 
promotion of candidates for recruitment to 
the Union services or posts except in 
respect of any special services or posts for 
which a high standard of knowledge of 
English alone or Hindi alone, or both, as 
the case may be, is considered   essential 
for the 
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satisfactory performance of the duties of 
any such service or post, but the 
knowledge of Hindi shall be compulsory 
after ten years.' " 

(The    Amendment    also stood in    the    names 
of Shri Rewati Kanl Sikna     and Shrimaii 
Sarla Bhadauria) 

SHRI     RAJNARAIN     :     Madam,  I 
move : 

34. "That for part (b) of paragraph 4, the 
following be substituted, namely :— 

'that the Union Government shall, after 
consulting the Union Public Service 
Commission on the future scheme of the 
examinations and the procedural aspects 
thereof, make arrangements within a year to 
permit all the languages included in the 
Eighth Schedule to the Constitution and 
English as alternative media for the All 
India and higher Central Services examina-
tions.'" 

{The Amendment    also stood    in the names of 
Shri   Rewati Kant   Sinha and Shrimaii Sarla 

Bhadauria) 
Paragraph 3 

SHRI   SUNDAR   SINGH'BHANDARI 
(Rajasthan) :   Madam,  I move : 

35. "That  for    lines    7    to    12,   the 
following be substituted, namely :— 

'This House resolves that arrangements 
should be made in accordance with that 
formula for the study of two mordern 
Indian languages including one of the 
Southern languages apart from Hindi in 
Hindi-speaking areas, and of regional 
language, Hindi and one of the modern 
Indian languages in    the    non-Hindi-
Speaking    areas.'" 

Paragraph 4 

SHRI   M.   V.   BHADRAM      (Andhra 
Pradesh)  :   Madam, I move : 

36. "That    the    word    'And'    in    the 
beginning of line 1 be deleted." 

SHRI SUNDAR SINGH BHANDARI : 
Madam, I move : 

37. "That— 
(i) in line 6, the words 'either Hindi or'  

be deleted; 
(ii) in line 6, after the word 'shall' the 

word 'not' be inserted; 

(iii) in lines 10 and 11, the words 'or 
Hindi alone, or both, as the case may be' be 
deleted; 

(iv) in line 14, the words 'and English' be 
deleted; and 

(v) in lines 16 and 17, the words 'after 
ascertaining the views of the Union Public 
Service Commission on' be deleted." 

SHRI M. V. BHADRAM : Madam, I move : 

38. "That  after  line   18 the following 
be inserted namely :— 

'And whereas it is necessary for pro-
motion of sense of equality and unity bet-
ween people speaking different languages 
in the country that steps should be taken to 
provide facilities to Members of Parliament 
to speak in the mother-tongue of each 
member; 

This House resolves that arrangements 
should be made at an early date for 
simultaneous translations of the speeches 
made in both the Houses of Parliament into 
all the languages mentioned in Eighth 
Scheduld to the Constitution.' " 

Paragraph 3 

SHRI    M. P. SHUKLA :    Madam, I move : 
39. "That— 

(i) in lines 8-9, for the words 'a modern 
Indian language', the words 'two Indian 
languages' be substituted. 

(ii) in line 9, for the words 'preferably 
one of the Southern languages', the words 
'and any one of the Tamil, Telugu, Kannada 
and Malayalam languages and any one of 
the other ten languages specified in the 
Eighth Schedule to the Constitution'    be 
substituted. 

(iii) in line 10, the words 'and English' be 
deleted. 

(iv) in lines 10-12, for the words 'and of 
Hindi along with the regional languages 
and English in the non-Hindi-speaking 
areas', the words 'and of the regional 
languages and any one of the remaining 
thirteen languages along with Hindi in the 
non-Hindi-speaking areas' be substituted." 

(The     Amendment  also stood in  the  name of 
Shri Tarkeshwar Pande) 
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many Congress leaders in Parliament, I believe, 
lost their seats by reason of the feelings in the 
matter of the language problem. The delay 
assured and encouraged the supporters of Hindi 
who thought that Hindi was getting more and 
more entrenched. That was really the unfortunate 
consequence of the delay that took place in the 
introduction   of the   Bill. 

I  said  that the Bill is a good  compromise of a 
difficult problem.    It really concedes,    in my view, 
the demand of those who are opposed to Hindi 
because it virtually gives them a veto on the 
discontinuance   of English   as   one  of- the   
official languages and it really should    satisfy the 
demand that    they have made.    I do not agree with 
the futher demand which  has been put forward that 
the Bill itself is not enough,   and   that-  the   
assurances   which j have   been  given   should   be   
incorporated I in   a   constitutional      amendment.      
That probably arises   out of the distrust which they  
still  continue  to  hold,   distrust   that a   Bill   
passed   by   Parliament   may   later be reversed    
by  another piece  of   legislation      introduced   in     
Parliament.      That is really what is passing in their 
mind. 

Now,   Madam,   what really is the nature of the 
opposition to the Bill ?   As I understand   it,   one   
of the   grounds   powerfully urged is  that  the  
Bill  is  unconstitutional. To my mind, there is no   
basis for such a view.     The Constitution     itself,  
the very article      which   makes   Hindi   the   
official language after the lapse of 15 years,    also 
provides   power   in   Parliament   to   continue 
the use of English  sfter the lapse of 15 years.   It 
is, therefore, difficult to understand   the   
contention   that   the   proposed Bill is  
unconstitutional.     Clause  3  in  the article seems 
to have been inserted to meet such a contingency 
which has now arised, namely, a disagreement 
between the States as to the adeption of Hindi as 
the sole official language.     It is surprising that 
those who support Hindi should have lost sight of 
this fact which I think will be borne out by those 
who participated in  the  proceedings     of the  
Constituent Assembly,  that Hindi was adopted as 
the official language only by a very narrow 
majority. 

SOME HON. MEMBERS  :    No, no. 
SHRI     M. C.  SETALVAD   :  If I  am wrong,  

I stand corrected. 

SHRI   S. S.   MERISWAMY (Madras) : It was 
a majority of only one vote. 

SOME     HON.     MEMBERS   FROM 
CONGRESS   BENCHES : No no. 

SHRI K. P. MALLIKARJUNUDU (Andhra 
Pradesh) : I have given notice of an 
amendment. 

THE DEPUTY CHAIRMAN : It is has not 
yet come. I will accept if you give it. 

If you are giving an amendment, I am I willing 
to receive it now. But let us proceed I with the 
business. 

The questions   were proposed. 

SHRI NIREN GHOSH : If we want to move 
any amendment tomorrow, we should be 
allowed. 

SHRI RAJNARAIN : You will be-allowed. 

THE DEPUTY CHAIRMAN I am prepared 
to receive amendments on the Bill but not on 
the Resolution. Now, Mr. Setalvad. 

SHRI  M.  C.     SETALVAD   (Nominated)   :   
Madam Deputy   Chairman     and Brother 
Members,    I  have great pleasure in welcoming 
this Bill.    It is a good solution to a long-
standing problem.   It should really have been 
brought before the House long   before,   
immediately   after   the   assurances were given 
by the two Prime Ministers But, unfortunately, it 
has been the practice of   this     Government   to  
delay   matters, probably in the hope that delay 
will make for a solution of the    problem. The 
result is,  of    course,  quite  the   contrary.      
The delay,    instead    of     solving    a    
problem, complicates a problem.    Take this 
matter itself.     In this matter,     the delay 
caused suspicion and distrust among     those 
who were opposed    to Hindi as being the sole 
official   language.      The   result   was   that 
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SHRI AWADHESHWAR PRASAD SINHA 
(Bihar) : The voting was between Hindustani 
and Hindi. But so far as Hindi was concerned,   
it was unanimous. 

{Interruption    by Shri Niren Ghosh) 

SHRI M. G. SETALVAD : If I am wrong I  
stand   corrected. 

SHRI BHUPESH GUPTA : You stand 
corrected by Mr. Sinha. Generally he is 
incorrect. 

SHRI M. C. SETALVAD : Going further 
and apart from the constitutional aspect of the 
matter, a further point of opposition has been 
the opposition as it were, to the continuance of 
the English language as a language. Well, I 
greatly regret that such as attitude should have 
been adopted by some of these parties. They 
forget that we owe the spirit of freedom which 
we imbibed during the last sixty or seventy 
years from the English language. It is our 
knowledge of English that brought us the idea 
of freedom, and we became freedom-lovers by 
reason of our close   knowledge of English. 

SOME HON.   MEMBERS : No. No. 

SHRI M. C. SETALVAD : We forget 
further that it was English which brought us all 
together—the Bengali from the East and the 
Tamilian from the South— and we met and 
exchanged our views in that language. 

SOME HON.   MEMBERS : No, no. 

SHRI M. C. SETALVAD : It may be—we 
are now able to dispense with English or we 
may be hereafter able to dispense with English. 
But the time has not yet arrived, and so long as 
that time has not arrived, we must not despise 
English. We must not forget that English is a 
world language. Whatever we do today— we 
may throw down English placards and throw 
down English signboards—that is not going to 
help us. English is a world language. It is 
spoken all over the world. It is growing and is 
adopted more and more by even the non-
English people in the Western continent. And if 
we want to retain our contacts with the world, 
not only contacts with the world but if we want 
to retain and increase our knowledge of the 
sciences, of technical matters and of various 
other things, we have necessarily to have 
English for a long, long, long time yet .  .  . 

{Interruptions) 
SHRIMATI    YASHODA    REDDY  : 

'• For ever. 
SHRI     BHUPESH     GUPTA   :   The 

applause  is  assuming linguistic  character. 

SHRI M. C. SETALVAD : ... and after that 
long, long time .   .   . 

 
SHRI M. C. SETALVAD : My hon. friend, I 

say I am entirely for Hindi but Hindi in the due 
time and when it is accepted by all the States. 
They all have a right to express their views. If 
some of the States are still of the view that it is 
too early to go to Hindi, or if now they think 
that Hindi shall never come, let them have that 
view. Let us not forget that we are in a 
democracy, and in a democracy everything, 
particularly so delicate and so personal a matter 
as language, must be decided by unanimity and 
by consent. 

SHRI SUNDER SINGH BHANDARI : 
Then what will happen to the world  ? 

SHRI M. C. SETALVAD : All the same it 
will be all the better, perhaps, if Hindi is 
delayed a little ... 

SHRI BHUPESH GUPTA : I agree. But 
these words, namely democracy by consent, 
should be addressed to the Prime Minister and 
to all those who are sitting there. 

SHRI M. G. SETALVAD : What I was 
trying to point out was this, that we must not, in 
a democracy.... {Intrerup-tion) Hindi is spoken 
by a majority of the people. 

SOME HON. MEMBERS : No, no. 
SHRI M. C. SETALVAD : ...by a majority of 

the linguistic groups . . . {Interruption) Very 
well. Even if it is spoken by a majority of 
people, there is no reason for forcing it down 
the throat of those who do not want it. In a 
democracy we must act with goodwill, mutual 
respect and do things as far as possible, 
particularly in matters ofjanguage, by common 
and unanimous consent. 

One thing more, and that is, the methods 
adopted by some protagonists of Hindi— I do 
not say all—the resort to violence, disorder, 
rioting, arson and so forth.    It 
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is a matter of deep regret that some responsible 
parties should have lent them- i selves into these 
violent and coercive methods in the matter of 
language. It is a matter entirely to be deprecated 
the more so when they attempted to bring in the 
student element into this very unworthy 
agitation. I hope good sense will yet prevail and 
that these leaders of certain parties will think 
better of it. They should think not so much of 
Hindi which prevails in some States, but think 
more of the unity of the country. They should 
see to it that we all of us go together because we 
have a very, very long way to go, and we shall 
not move at all unless we move unanimously 
and in concert. Thank you. 

THE   DEPUTY   CHAIRMAN   :   Mr. 
Chagla. 

SHRI M. C. CHAGLA (Maharashtra) : 
Madam   Deputy   Chairman .   .   . 

SHRI BHUPESH GUPTA : I hope Mr. 
Chagla of the Mundhra case fame will be 
reborn today. 

SHRI M. C. CHAGLA  :   ... may I 
in the first instance congratulate the hon. Home 
Minister and the Government for bringing this 
Bill before Parliament? It was our solemn duty 
to carry out the assurances given by Nehruji 
and Shastriji and I think, by and large, this Bill 
meet« with that need. With the Bill, as it is, 
there might be some difference of opinion. But 
on the whole it seeks to carry out in a great 
measure the assurances given by the two 
distinguished Prime Ministers. 

Madam, I am of the opinion that in matter 
like language we should try, as far as possible, 
to have a national concensus. We often talk of 
consensus. It has become a fashionable 
expression. But if there was ever a need for 
consensus, it is on the language issue. We 
should not make the language issue a dispute 
between Hindi and English or between the 
North and the South. Let us adopt a policy 
which is in the national interest. I think the first 
condition is to see that the unity of this country 
is not threatened. I place unity above everything 
else. It is wrong to say that language should 
come first. Unity must come first. Madam, we 
had a terrible partition in 1947. I have always 
taken the view that it was a blunder. It should 
never have taken place. But now it has become 
a matter or history. After that, thanks to the 
statesmanship of Sardar Vallabhabhai Patel, we 
integrated the country and had all the princely  
States 

coming into the Union and forming one united 
country. For Heaven's sake, let us preserve the 
unity of our country. That should be our 
paramount consideration, our  bounden duty,  
our passionate duty. 

Now, Madam I have heard some people 
say—and I am very sorry that this expression 
has been used—that we are giving a veto power 
to Madras and Nagaland, That expression 
should not have been used. Madras and 
Nagaland are part of our country. The people 
who live there are flesh of our flesh and blood 
of our blood. It is absolutely necessary, in ordir 
that the language policy should succeed, that 
we should carry Madras and Nagaland and 
other parts of India with us. We cannot afford 
to say "Never mind what Madras says never 
mind what Nagaland says, we have a majority 
and we will use our majority to carry through 
the legislation." Democracy does not merely 
mean rule of the majority. Sometimes we make 
this mistake. Democracy also postulates the 
willing consent of the minority.   Then only 
democracy can function. 

SHRI BANKA BEHARY DAS : Even in 
our political matters. 

SHRI M. C. CHAGLA : Even in political 
matters, in all matters, social political and 
economic. 

SHRI BHUPESH GUPTA : With the 
exception of cases like Prafulla Ghosh and so 
on. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh)  : That is his obsession. 

SHRI BHUPESH GUPTA : He postu-luted 
a thesis. I said there are certain exceptions. 

SHRI M. C. CHAGLA : The hon. Home 
Minister used a very happy expression that we 
should have a 'protracted period of 
bilingualism'. But I want to make it clear that 
bilingualism does not mean dividing Indian into 
Hindi India and English India. Bilingualism 
means that the whole country should accept 
both the languages. You have bilingualism in 
Canada. Of course, the French are rather restive 
there. But if you go to Canada, you will find 
that almost everybody in higher positions 
speaks both English and French. You go to 
Switzerland. Of course, Italian is a small 
minority. But almost every Swiss speeks both 
French and German. And if you want 
bilingualism in this country, 
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[Shri M. C. Ghagla] then we must have these 
languages accepted by the whole of India, used 
by the whole J of India arid adopted for as many 
purposes as possible. 

SHRI BHUPESH GUPTA : You want 
English to be the language of the people ? 

SHRI M. G. CHAGLA : I am coming to that. 
So from this point of view, I welcome the 
three-language formula because the three-
language formula postulates the study of Hindi 
and English by all the students in India and that 
is a step in the right direction. My regret is that 
this foimula was never loyally carded out or 
accepted ... 

SHRI BHUPESH GUPTA : You are also to 
blame for it. 

SHRI M. C. CHAGLA : Well, Education is a 
State subject and the Centre cannot force its 
views upon the States. I will not mention the 
States, but some States really did not honestly 
and loyally carry out the three-language 
formula. Now, from this point of view, I regret 
one of the resolutions moved by Government 
after some amendment that in the examinations 
for the Public Service Commissions Hindi or 
English may be accepted. Now, Madam, how is 
bilingualism to work in the administration if a 
group of students only know Hindi and the 
other group only know English ? How will the 
administration of this country be carried on if 
across the table in an office in the Ministry one 
man does not know English at all and the other 
man does not know Hindi at all? 

SHRI N. SRI RAMA REDDY (Mysore) : 
There should be an interpreter between them. 

SHRI M. C. CHAGLA : Yes, there can be an 
interpreter between the two. Therefore, I would 
suggest that after all, these resolutions are not 
mandatory, they are recommendatory. I would 
humbly suggest to the Government to give 
second thought to these resolutions so that both 
Hindi and English are compulsory or for the time 
being, if you are going to have for the 
administration one common language, it should 
be English and when the time comes, Hindi can 
replace English. .But for Heaven's sake, let us 
not take our administration which is slow enough 
in all conscience, even slower. Therefore, .it 
would be a fatal thing if in the Public , Service   
Commission       examinations   we I 

are going to permit either Hindi or English. 
Now, Madam, from this point of view also 1 
deplore the resolution which permits students to 
take examinations in 14 languages. I have grave 
apprehension as to its success. In the first place, 
moderation will be almost impossible. Those 
who have anything to do w.th any examination 
know how difficult it is to moderate even in 
one language. Moderation in 14 langages will 
be an almost impossible feat. Therefore, even 
in these examinations if you are going to have 
bilingualism, why should the medium be not 
English or Hindi ? Why do you want 14 
languages so that our linguistic differences 
should be emphasised in the administration ? 

■ Now, Madam, to the extent that this Bill is 
intended to give impetus to our many Indian, 
languages, I entirely support ii. I think we have 
great languages, rich languages and every 
support should be given to them. But what I 
want to emphasise is that there must be a 
common language, whether it is English or 
Hindi, for the intelligentsia and in the fields of 
administration, in the fields of academic life 
and in the judiciary and the legal field. 

Now, if you look at the history of India, you 
have always had a common language for the 
intelligentsia. I hear people saying that only 
three per cent of the people speak English and, 
therefore, it cannot be the common medium. I 
hear people saying, as I heard Mr. Gupta saying 
just now, what percentage of the people know 
English. quite right, very few people know it. 
But look at our history. In those glorious days 
of ancient India when Sanskrit prevailed, 
Sanskrit was spoken by a small percentage of 
people, not even three per cent. People spoke 
Prakrit or they spoke the regional languages. 
But the pandits not only in India but from 
outside discoursed in Sanskrit and carried on 
dialogues in Sanskrit. That was the common 
language. When the Moghuls came to this 
country, the common language was Persian and 
it was the court language also. But the people 
spoke either Urdu or Hindi. When the British 
came, the common language was English. All 
that I am emphasising is that for the sake of the 
unity of India and for the sake of our progress 
and development; we must have a common 
language. I am not wedded to English. I am 
proud of India and I am proud of Hindi. I want 
our own Indian language to take the place of 
English. But as Mr. Setalvad rightly said, let us 
hasten slowly. Till Hindi can replace English, 
to discard English as the common language 
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will be suicidal. And unless Hindi is accepted by the 
whole of India it cannot replace English. So long as 
Madras will not have Hindi, so long as other parts 
will not have Hindi, it is impossible to replace 
English by Hindi. And Hindi needs lobe developed. 
Therefore, all that I am urging upon this House with 
all the strength that I possess is to remember that the 
unity of India depends upon a common language at 
least in the higher fields of our activity. Without that 
common language India's progress will be 
tremendously retarded. As hon. Members said, I hope 
I shall not live to see that day, within io years you 
will need interpreters to interpret one Indian to 
another. Is thai what you want? To-day at a high-
powered conference, people sit round the table and 
discuss matters of great importance in a common 
language. Do you want to see that in our country, that 
when people will sit round a table, they will not 
understand each other and will need 14 interpreters to 
interpret one Indian  to    another   ?     I   dread   to   
think 

of   such a   situation.   I.   hope 1 P.M.      
such   a   day   will   not   come. 

Now, Madam, as regards the common 
language let me deal with three aspects, academic, 
administrative and judicial. In the academic field we 
have many universities today with great tradition*. 
We have many Central universities. You have 
mobility of professors, you have mobility of teachers. 
The Delhi University can recruit professors from 
anywhere in India; it gets students from all over 
India. What will happen if Delhi University adopts 
Hindi as the medium of instruction? You will 
straightway shut out students from the South and 
from Bengal. You will not be able to recruit 
professors from Bengal or Madras. I know the Delhi 
University well, Madam. Some of the finest 
professors today are from the South. Are you going 
to compel them to give lectures in Hindi? They 
cannot. That means they must leave and you will 
never be able to get in the Delhi University 
professors from all over India. I was listening in the 
Question Hour about a medical college, whether the 
medium of instruction should be Hindi or English. 
All our regional institutions, the engineering 
colleges, the medical colleges, must have a common 
language because our students come from different 
parts of India and we have professors from different 
parts olTndia. Are we going to throw away all this 
because we feel that Hindi should lcplace English? 

Now take the administrative field. We do not 
understand how a country like India can carry on its 
administration except in a common language, I have 
seen these amendments making different points of 
view but the fact remains that the Administration 
will never run smoothly unless you have a common 
language. Let us wait for the day until Hindi takes 
the place of English but let us not discard English in 
a hurry, so that our Administration will breakdown. 

Now take the legal and the judicial field. We have 
an All-India Bar. We have just passed the Advocate 
Act which sets up common roll of lawyers. We have 
the high Courts and the Supreme Court. They have a 
co-ordinated and intergrated uniform system. It is a 
system based largely on English law. What is going 
to happen? I hear people saying "Let us have 
regional languages in the High Courts." Do they 
realise what it means? Today the High Court of 
Bombay reads the judgements of other High Courts, 
pays respect to them. These judgments come up to 
the Supreme Court. The Supreme Court is manned 
by Judges from different parts of the country. What 
will be the language of the Supreme Court ? Are we 
going to scrap the Supreme Court? 

 
THE DEPUTY CHAIRMAN : That is all right.   

Please listen to him. 

SHRI M. C. CHAGLA : It may be quite lure that 
in Madhya Bharat and also in Baroda (IK- regional 
language was used but then you had Uoiatcd High 
Courts; there was not this, integrated and co-
ordinated system, nor was there a Supreme Court. 
lean quite.understand that if each State is going to 
have for its high Court the regional language with no 
connection with other Higli Courts and with no 
connection with the Supreme Court, it will work. 
But if you want to have the present   system,   it is 
not   going   to work. 

5—3 R. S./68 
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[Shri M. G. Chagla] 
The present system is working very well. I do 
not want the present system which has 
produced finest judges and finest lawyers to be 
scrapped without giving a second thought to it. 

SHRI RAJiNTARAIN : Finest traitors in 
India. 

THE DEPUTY CHAIRMAN : Please, Mr. 
Rajnarain. 

SHRI RAJNARAIN ; I am not going to do 
anything,  Madam. 

SHRI M. C. CHAGLA : May I say one thing 
about Hindi? The Hindi which we want to see 
developed, the Hindi which we want to become 
the official language of India, the Hindi of 
which we want to be proud is not the language 
of a particular region in India. You look at 
article 351 of the Constitution. It says that 
Hindi shall be the composite language to which 
all the language of India will contribute 
including Hindustani. And that will be the 
official language of India. Is that what is 
happening today? I frankly confess I have 
followed Mr. Bhandari's speech. His Hindi is 
very sweet and simple. But however much I try 
to follow Mr. Raj-narain's Hindi, I cannot 
follow it. 

SHRI   DAHYABHAI      V.      PATEL 
(Gujarat) : I do not   think  you are losing very 
much. 

SHRI M. C. CHAGLA : While I am in the 
House, I want to follow every point. I would 
like to follow those who speak in Hindi rather 
than take the aid of the translation. I could 
follow Mr. Bhandari's Hindi. The Hindi which 
Jawaharlal Nehru ■poke, it was really a 
pleasure to listen to him. We realised that he 
represented the composite culture of India. And 
I can tell my Hindi friends that much of the sus-
picion in the South is due to the fact that they 
feel that a particular region in India is trying to 
impose its hegemony over the South. Once it is 
made clear that we have to work for the Hindi 
which the Constitution lays down, then much of 
the suspicion will disappear. People do not 
seem '■> know the Constitution. Look at this 
light over numerals. The Constitution says that 
Hindi shall be the official language of India 
with international numerals. But what happens 
? If a car goes about with international 
numerals, its board is blackened out and there is 
agitation and all that. Therefore, when we 
advocate the cause of Hindi, let us study the 
Constitution. Let us give effect to the 
Constitution. 

SHRI SUNDAR SINGH BHANDARI : 
There is provision for Devahagai i numerals. It 
is accepted. 

SHRI M. C. CHAGLA : But today the 
Constitution says "international numerals'' I 
will be disloyal to the Constitution if I do not 
use the international numerals. Change the 
Constitution by all means, if you   like. 

Madam, I do not want to take more time of 
the House but I have only one appeal to make 
in the interest of the unity of the country. I am 
more concerned about the unity and integrity of 
our country than about anything else. Unity 
must come before language and unless one 
evolves <i national policy which every part of 
India will accept, one will never be able to 
make much progress. Language is an intimate 
thing; it is more intimate perhaps than even 
religion. Religion is losing its appeal in Europe, 
the United States and in some other parts of the 
world but language, as I said, is personal, 
intimate. It is something so close to us that we 
give our lives for it. Therefore one must tread 
warily when one lays down a language policy. 
Unless we carry the country with us, we will 
make mistakes. The day of Hindi will come not 
by imposition, not by intolerance but by 
persuasion and I have not the slightest doubt 
that if my Hindi friends will adopt the right 
policy, they will be able to carry with them 
Madras, Bengal, Nagaland and the rest of India. 

SHRI M. GOVINDA REDDY : Much 
sooner  than they expect. 

SHRI SUNDAR SINGH BHANDARI : 
With good intentions. 

SHRI M. C. CHAGLA : Any attempt at 
forcing the pace of Hindi, any attempt at 
imposition will cause more harm to Hindi than 
anything else. I think in the last few months 
greater harm has been caused to Hindi. 
Therefore I appeal to my friends who are the 
protagonists of Hindi to remember that this is 
one country, it is a united country and we 
cannot close our ears to the voices which come 
from the South and from the East. It is only 
when we stand together and evolve a national 
language policy that we will make it possible 
for the country  to progress and prosper. 

SHRI S. S. MARISWAMY : Madam, with a 
heavy heart I rise to speak today. Even Mr. 
Chagla's speech has not taken away the sorrow 
I feel. Madam, when we discuss this Bill   the 
students in Madras 
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and other places in the South are very much 
agitated over this Bill. They feel upset that 
they have lost their future career so far as 
upper India is concerned. We tried to pacify 
them but in spite of our per-suation we could 
not control the feelings of those students. 
Today, after the passage of this Bill in the 
Lok Sabha, the students in the South are 
very much agitated. 1 should say that they 
are rigiu and something mu^t be done ini 
liixliately to allay their fears. 

Madam, there is a talk both inside the 
House and outside that the people of the 
South are trying to impose English on the 
people of North India. Madam, I want to say 
to the protagonists of Hindi to look at the 
history of how English came into this 
country. In the year 1823 Raja Ram Mohan 
Rai wrote to the then Governor-General 
Lord Amherst deprecating the idea of 
establishing a Sanskrit college and 
appealing to him to have an English college 
for imparting "a liberal and enlightened 
system of instruction embracing Mathe-
matics, Natural Philosophy, Chemistry, 
Anatomy and other useful sciences through 
the medium of English." In the conclusion 
of his letter he had said : "In presenting the 
subject to your Lordship I conceive myself 
discharging a solemn duty which I owe to 
my countrymen." Raja Ram Mohan Rai was 
a great patriot, great reformer and a social 
worker, who fought against sali and fought 
for the peasents of Bengal and for other 
good and noble causes. Madam, fortunately 
in those days there were no Shiv Narains 
and Rajnarains to go and call him names for 
having pleaded for English to be introduced   
in this country. 

Another important factor which we must 
be in mind is that India was never a United 
India. The concept of India as an entity is 
relatively of recent origin. This subcontinent 
was an amalgamation of several chotta 
independent States until the Maurya period. 
Even there, Madam, only upper India was 
united but not South India. Later the 
Moghuls had tried to unite this country, but 
they tried in vain to have South India 
annexed to their empire. And later the 
British came and through Engilsh they were 
able to unite India. But now what is 
happening. That unity which was forced 
upon us, which came as a blessing in 
dliguise, that unity is being shattered. Now 
kindly imagine this. If our freedom-lighters 
had carried on their deliberations in Iheir  
respective  mother tongues,  would 

the congress have gone to South India? If 
Tilak had come to Madras and had spoken in 
Marathi, take it from me, he would have 
returned home frustrated because he would 
not have got any audience to listen to him. 
In the same manner, if Mahatma Gandhi 
had come or, for that matter, if Bipin 
Chandra Pa! from my friend Mr. Bhupesh 
Gupta's State had come, to Madras and 
addressed Madras audiences in Bengali or 
Marathi or Gujarati or any other language, 
take it from me, the Congress movement 
would not have spread to South India and to 
Madras at all. Our people were able to hear 
the leaders of upper India only because they 
spoke in English. So also our ieaders Rajaji 
and Mr. Satya-murti and other people were 
able to speak to the people of upper India 
only because there was the English 
language. Otherwise they would not have 
come and spoken to the people of India. So 
English was an essential thing and it had 
brought about the unity of India. I wonder, 
Madam, who on earth was crying for this 
Bill. That is a big riddle to me, which I am 
unable to understand. 

People all over the country are worried 
about their next square meal. They are 
worried about their unemployment problem. 
They are worried about the price-line going 
up and up, and none had wanted a Bill 
especially of this nature. I am afraid the 
Government of India under the leadership of 
Mrs. Gandhi is indulging in diversionary 
tactics to take away the people's mind from 
the immediate burning problems. They are 
introducing this Bill in order to divert their 
attention. This was the tactic adopted by the 
previous Britishers. This was the tactic 
adopted by the previous dictators all over the 
wored and unashamedly, this congress 
Government, which proclaims day in and 
day out that they are for democratic 
socialism— God alone knows what sort of 
socialism it is—this Congress Government is 
indulging in the same tactics that Hilter and 
Mussolini indulged in, and the Britishers in-
dulged in. Another thing they put forth; they 
say that they are fulfill ng the commitment 
made by them in the Constitution and also 
fulfilling the promise of Pandit Jawaharlal 
Nehru. I wonder whether it is the only 
commitment made in the Cor.s-titution that 
remained unfulfilled. There are so many 
commitments made in the Constitution. 

SHRIMATI YASHODA REDDY : 
But it is of paramount importance; food is   
not. 
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SHRI S. S. MARIASWAMY : Yes, it is so for 
them, it seems. You are a good Congresswomen, but 
if any other Congressman asks for food, we must 
give him the   paper on which this Bill is printed. 

How, Madam, in the Constitution there are so 
many commitments made. For example, in the 
Directive Principles, in article 45 we had said that the 
"State shall endeavour to provide within a period of 
ten years from the commencement of this Constitution 
for free and compulsory education for all children 
until they complete the age of fourteen years." Have 
they fulfilled it? Is it not an important one? It is not 
imperative on the part of the Government to come 
forward and introduce compulsory free education ? 
Why have they not done that? But they say that it is 
not important and therefore they have brought 
forward this language Bill. So their argument is 
fallacious. Their claim is not genuine. Secondly, they 
quote Pandit Jawaharlal Nehru, and they refer to what 
he had said. Pandit Jawaharlal Nehru said that English 
will continue as long as the non-Hindi-speaking 
people did not desire a change. 1 ask : "Who are the 
South Indian people desiring a change now?" Even 
Mr. Kamaraj does not desire a change now. He has 
expressed his disapproval of the Bill. The poor man 
was not informed about the amendments that they had 
incorporated in the Bill. So he had issued this 
»«.ate;menl belatedly. I would have been happy if he 
had issued the statements week earlier or two weeks 
earlier, or before the name of Nijalingappa cropped 
up. That would have Treated a crisis in the Congress. 
But he had waited. What was he-doing in Madras. Of 
course there was a by -elettion but my information is 
that he had not gone there. After the results erf the 
South Madras election I am told that he had made up 
his mind that he would not interfere in any election in 
Madras for some time to come. It was a good decision 
that he had come to and I welcome it. He is a very 
intelligent man. But what was he doing in Madras 
when the Bill vfas being discussed in the Lok Sabha, 
when the amendments were beini; moved there by the 
Hindi lobby one after another? He had not done    
anything. 

Now.the Government says that they arc fulfilling 
Pandit Jawaharlal Nehru's as-u-rance. And what is 
that assurance ? Are they going to keep Engl h for 
some time to come? No. They are trying to abolish 
English, drive away English from this countrv by the 
various methods adopted by this    Government.      
For example    I may 

refer to Dr. Triguna Sen, the great lover of our 
regional languages. What sort of love he has, I do not 
know. I think that the love that he has is as good as the 
love Pakistan is having on Kashmir, or China is 
having on India. This is the sort of love he has 
developed for regional languages. He says that in the 
universities and other places English should be 
gradually eliminated and in its place the regional 
languages should be introduced. What will happen? A 
vacuum will be created so that Hindi can creep in 
silently and quickly. That is the sort of thing that they 
are thinking of. So there is a concerted move and there 
is a conspiracy hatched in Delhi or Uttar Pradesh, I do 
not know, to drive away English so that Hindi fan 
come in. And they say that Panditji's assurance is 
being  fulfilled. 

Madam, ou; Ron. Home Minister, Shri Y. B. 
Chavan, while ini.oducing this Bill, said that this 
should be called a compromise and they were doing a 
great service to 1 he country. He had said that as a 
non-Hindi man he was proud to introduce the Bill. 
While introducing the Bill in the Lok Sabha,   this is 
what he said.    I quote. 

"In the meanwhile whatever link language we 
have for our purposes, let us try to use it for some 
time till everybody says, 'I now know Hindi and I 
will participate in the administration of the country 
and in the cultural life of the country/" 

This is what he had said in the Lok Sabha. That means 
that such of those who do not know Hindi are 
debarred from taking part in the administration of the 
country, from taking part in the cultural life of the 
country. I wonder whether I would be allowed to take 
part at least in the agricultural life of the countiy, If 
not in its cultural life. Simply because I do not happen 
to know Hindi I am to be debarred from the ad-
ministration of the country. If that were the verdict of 
this Constitution, then this Constitution must not be 
touched by any decent human being. We must agitate 
for the withdrawal of this Constitution and for 
annulling this Con-tilution. If that is the verdict of the 
Constitution, that simply because I do not knew Hindi 
I am to be debarred, then this Constitution might go 
down  the drain.   That is what I would say. 

Another gentleman, by name Shri Bibhuti Mishra 
had said in the other House that if they give Rs. 25 as 
extra, as an incentive to the people from South India, 
they would easily and quickly learn Hindi 
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SHR1MATI YASHODA REDDY : I pity 
their ignorance. Certainly it is an insult to the 
non-Hindi people, that if thry are given Rs. 25 
they would love any language. Is Hindi that 
cheap? I want to know that. If it is that cheap, 
then it is all right. 

SHRI S. S. MARISWAMY : To stretch that 
argument a little further, suppose Pakistan or 
China were to come forward and say to the 
people of Uttar Pradesh, that it will give them 
Rs. 50 will the people of Uttar Pradesh 
welcome it? How will they react to such an 
offer ? Will they not take it as a calumny, a 
slander and a libal on the part of the Pakistanis 
or the Chinese, towards every Indian, towards 
the people of Uttar Pradesh. 

You now say that you would offer Rs. 25 and 
the people of the South are eager to get it. That 
is the result of your continued rule. As a result 
of your continued rule for 20 years you have 
brought us to this level. If only a non-Congress 
Government had been in Delhi, things would 
not have been so bad. Because you were having 
the power for the last twenty years you have bi 
ought down the people to such a level that they 
are willing to sell their souls for Rs. 25. 

AN HON. MEMBER : Or even less. 

SHRI S. S. MARISWAMY: When they say 
that, they should realise that they are really   
humiliating  us. 

Madam, they talk of Hindi being the 
language spoken by the majority of the people 
of India. I have here certain figures a out the 
Hindi-speaking people, the figures of their 
population. In Bihar their number is 464 lakhs, 
in Madhya Pradesh 323 lakhs, Rajasthan 201 
lakhs, Uttar Pradesh 737 lakhs, Delhi 26 lakhs 
and Himachal Pradesh 27 lakhs. The total 
comes to 1,778 lakhs. But the total of those who 
are in the non-Hindi areas is 2,466 lakhs. These 
figures were collected by the Action Committee 
of the Bar Association, Trivandrum. This has 
come in cold print and it has been distributed 
everywhere and up till now no contradiction has 
appeared. This is the so-called majority of the 
Hindi-speaking people in our   country. 

Further they say that Hindi is such a good 
language, so easy to learn and it must therefore 
be learnt by everybody. Here have some facts 
about the richness of the Hindi language also. 
Before I come to that, and before I quote some 
memorable quotations,     I  would like  to 
inform    this 

House how much money they have so far 
wasted for the development and progress of 
Hindi. In the year 1961-62 they spent Rs. 
7,78,240. In 1962-63 the figure is Rs. 16 lakhs, 
foi 1963-64 it is Rs. 23. lakhs, for 1964-65 it is 
Rs. 2 crores, for 1965-66 it is Rs. 1.12 crores 
and in 1966-67 the figure is Rs. 67 lakhs. Under 
another category and for the same purpose they 
have spent Rs. 50 lakhs in 1963-64, Rs. 2.44 
lakhs in 1964-65 and Rs. 1.70 crores in 1966-
67. And on the whole the have spent so far 
during the period often years, from 1957 to 
1967, a sum of Rs. 9 crores 93 lakhs fot the 
development of Hindi. And now, let us see how 
much they have spent for other languages. For 
all the other languages they have spent only Rs. 
52 lakhs and another Rs. 21 lakhs. This is what 
they have done for all the other languages. Yet, 
according to them this Rs. 9 crores is nothing, 
because Shri Morarji Dcsai is keen on getting 
Rs. 2,000 corres from the people by taxation. So 
this Rs. 9 crores Can go down the drain. By 
spending this sum of Rs. 9 crores, how have 
they developed the Hindi language ? Here I 
have certain quotations with me. These 
quotations were collected from the discussions 
in thi.. House and from the speeches of the 
Hindi protagonists. I will read them out one by 
one. One of them is this. 

 
Shall I tell you about Tamil? Mr. Bhupesh 
Gupta here speaks very well in English. We 
know he is a great speaker in the English 
language and words come out like torrential rain 
from his lips without any hestitalion. I can give 
you a Tamil translation of it without even a 
single English word or for that matter without 
even a single Sanskrit word. That is my 
language. Yet I do not want to impose it on 
anyone. Suppose I am given a thesis I can 
translate it in two hours into Tamil. You can see 
the richness of that language. If I were to ask 
you to accept that language as the national 
language, will you take it easily? Will you not 
come   up  against me   brandishing 
a    sword?    They   speak   of  
That is what they say for the sake of emphasis. 
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[Shri S. S. Mariaswamy] 
This is all the improvment that they could bring 
about after spending Rs. 9 crores. If only they 
had given me Rs. 9 crores I would have done 
wonders for Tamil. so also my friends from 
Kerala, so also others from other areas, for their 
respective languages like Bengali and so on. So 
this is most deplorable. That is what I would 
say. 

SHRIMATI YASHODA REDDY : If I may 
interrupt the hon. Member for a minute, . this is 
what a Hindi gentleman himself   said : 

"If you make Hindi easy and simple it 
becomes Urdu. If it becomes chaste it 
becomes atrocious, inappropriate awful and 
wrong." 
SHRI S. S. MARISWAMY : I was really 

shocked to hear a great jurist like Shri Setalvad 
call it a compromise formula. I fail to appreciate 
it. Mr. Ghagla r.poke very well. Mr. Setalvad 
gave very good arguments. But his conclusions 
were deplorable. In the fiist instance I thought 
he was opposing the Bill. He welcomed it, of 
course, but later on he gave arguments and they 
were good arguments against the Bill. But his 
conclusions were deplorable. He said it is a 
compromise formula. What is the compromise 
that has been arrvied at? Non-Hindi students 
have to learn thiee languages. My son, if he 
wants to come here as a clerk or as a 
superintendent or as some officer, first of all I 
must send him to a Convent to learn English. 
Then if my purse permits—with all the taxes of 
Mr. Morarji Desai no middle class man's   purse 
would permit... 

SHRI DAYABHAI V. PATEL : No honest   
middle   class man's   purse. 

SHRI S. S. MARISWAMY : Yes, no honest 
middle class man's purse would permit; if my 
purse permits I have to send him to Oxford or 
Colombia to master that language and then he 
can come by a plane to Delhi and sit for an 
examination in the U.P.S.C. so that he can be 
appointed here. I think Mr. Rajnarain has got a 
son and what will happen to him? From Banaras 
he will come straightway to Chandni Chowk or 
to Delhi, write an examination in Hindi and 
immediately you will find him in the Home 
Ministry immediately below our friend Shukla 
Sahib or even under Mr. Chavan and he will be 
an officer here. Is this a compromise? Is this in 
favour of our people ? Is it for that that   Panditji   
gave that premise?   Is it for 

that that we were hoping against hope that 
something good will be done? What sort of 
compromise is this ? And there is another thing. 
Hindi graduate can get a higher position by 
promotion without the least trouble. What about 
the South Indian people who come heie with 
English? For promotion they have to learn 
Hindi, write an examination, pass it and then 
only they are eligible for promotion. And the 
Central Secretariat, Madam— that is the funny 
part of it—hereafter will be divided as North 
Block or South Block and in each block there 
will be Cell No. 1, Cell No. 2 and Cell No. 3. 
The fiwt Cell would transact business in 
English; the Second Cell would transact 
business in Hindi and the Third Cell would be a 
translating Cell, translating things from here 
and there, from this side and from that side. Is it 
not a ridiculous position? To get a lettei 
translated the officer has to go and stand before 
the Translation Cell and by that time the 
Translator would have gone for this chaya and 
the officer would have to wait. The entire 
machinery of Government would come 10 a 
stop. 

Madam, the Home Minister, I am very glad, 
has admitted that the Hindi-speaking people 
have on edge over the other people but he felt 
that it was inevitable. Why should it be 
inevitable? He could only hope that the three-
language formula wculd be implemented by the 
Hindi-speaking States. I wonder, after the 
passage of this Bill, whether the three-language 
formula would ever be taken up and adopted. 

Finally, I want to warn this Government that 
it is riding on a dangerous tiger. It is a ride that 
they have taken up and I am very sorry to say 
that our Prime Minister, who, I am told, is the 
author of this Bill, is mainly dependant upon 
and taking into account the wishes of the Hindi 
people some of whom I am very sorry to say do 
not see reason or logic at all and if I say that 
they arc fanatical about it I must be pardoned 
for using that word. By acting according to their 
wishes our Prime Minister is taking a very 
dangerous step and here I want to give her a 
good story about a lady from Niger, how she 
rode a tiger and what happened to her finally. If 
they depended upon these fanatics their fate 
would be the same.    This is the story : 

"There was a young lady  from Nigar 
Who went out   to hunt on a tiger 
With a smile on her face 
But when the hunt was all over '• 
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There came back the tiger Without the 
young lady on its back But with a smile 
on its face." 

Tnat will be the position. They may get 
applause; they may get cheers; they may get 
garlands; they may get bouquets from people 
like my hon. friend, Mr. Rajnarain, Shiv Narain 
and other Naiians all over Uttar Pradesh and 
other place and finally our friend, Mr. Rajnarain 
would be there as P.M. but our poor Prime 
Minister would not be there and God only 
knows where she would go. That sort of 
situation would definitely arise. About South 
India I do not know what is going to happen. 
Madam, take it from me, the unity of India is in 
real danger; it is in jeopardy, there is no doubt 
about it. I suffer from a disease—I call a spade a 
spade, I do not mince words. The unity of the 
countiy is in peril. With their brute majority 
here and in the other House they may pasi this 
Bill. Our voice would appear to be in 
wilderness now but a day will come when the 
Home Minister as well as our Prime Minister 
will regret what they are doing now. That day is 
not far off. Our borders are not safe and I do not 
know what will happen in this country. Madam, 
I am not a separatist; I was never a separatist; 
all my lilc I had fought against separatism. I 
was in the Congress as much its any of the 
Congress people here but with all that I tell you 
that these people are playing into the hands of 
fissiparious tendencies, are playing into the 
hands of the enemies of the country. They are 
playing with the unity of this country. I hope 
that soon some sense would prevail. . . 

SHRIMATI YASHODA REDDY : At least 
now. 

MISS M. L. MARY NAIDU (Andhra 
Pradesh) :Befoieitis too late. 

SHRI S. S. MARISWAMY : . . .and before it 
is too late they would give up this Bill. Nothing 
will happen if they come forwartl and say that 
English will continue to be the official language 
for some time to come till the future generations 
of this country decide upon it. Who are you to 
bind the future generations? For everything you 
want to pass a Bill, for everything you bring 
forth a Bill binding people for generations, for 
ten generations as if God himself has given 
powers to you to decide the fate of the entire 
mankind. After till, you have come with a 
slender majority.     You would be thrown   out 
if 30 

self-respecting Congressmen cross the floor. 
Then what will happen to this Government? 
Why bother about the generations to come? 
Give up the Bill. If you don't give up the Bill 
tihe country would be divided. If the country is 
divided, this Government will be nowhere; the 
members who control it also would be 
nowhere. My friend, Mr. Rajnarain, would also 
be nowhere. I would be nowhere too. 

Thank you Madam 
SHRI T. CHENGALVAROYAN (Madras) : 

Madam Deputy Chairman, it is with a sigh of 
relief that I venture to support this Bill but I 
should have expected with no unreasonable 
importunity the passing of this Bill on the eve 
of the last general elections so that the political 
changes that have come about in some of the 
States could have been avoided. In politics, 
Madam Deputy Chaiiman, as in love, 
procrastination is the thief of time. However, I 
must express my very grateful thanks to our 
illustrious Prime Minister and my leader for the 
gallant stand that she has taken on this very 
delicate issue. It is yet another indication, if not 
vindication, of the great Nehru tradition. I am 
equally beholden to the hon. Home Minister, 
Shri Chavan, for the dazzling defence that he 
has given in piloting this Bill through stormy 
seas and shoals. It is once again reminiscent of 
his vast and varying defence potential. I must 
also express my very grateful appieciation of 
the spirit of magnanimity and compromise 
which my Hindi-Epeaking brothern have 
shown. After all. magnanimity and compromise 
are the very essence and emblem of democracy. 
Madam Deputy Chairman, we must not forget 
for a moment that this is an amending Bill. 
There has been a parliamentary enactment in 
the name and style of Official Languages Act 
and when that Act was on the anvil of this 
Parliament serious and sincere doubts were 
raised in the minds of a vast section of the 
people of the South from where I have the 
honour and the privilege to hail. They were so 
sceptical, they were so apprehensive, of the 
distortions in their life after the passing of that 
measure and of the uncertainties of their future. 
Some went to the extreme extent of self-
immolation. We may not agree with the wisdom 
of that course but nevertheless we cannot be 
blind to the extent of their exasperation. At that 
time it was felt that the Official Languages Act, 
if at all it should solve the problem of 
languages, for a reasonable length of time, must 
carry and contain what is historically known as 
Nehru's assurance. Nehru's assurance is an 
insurance.   It is a Magna Carta    for 
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[Shri T. Chengalvaroyan] 
the non-Hindi-speaking people. This Bill, in my 
respectful submission, is attempting 
legislatively to give form and shape, to give 
content and compass, for embodying the spit it 
of Pandit jawaharlal Nehru's assurance. This 
Bill could have been simple a measure 
incorporating the assurance in suitable form and 
in proper place, but the dexterity of 
draftsmanship has revealed that there have been 
several provisos, one taking the rigour of the 
other, with the result lhat the Bill contains more 
provisos than druses. Nevertheless, I for my part 
value tiiis Bill not as a solution, but as an 
attempt at a solution for the most complicated 
and controversial subject, namely, the  language  
question, in our country. 

With regard to the consideration of the Bill, 
may I be permitted to make some fundamental 
propositions for the very earnest consideration, 
particularly of my Hindi-speaking brethern? I do 
not want to adopt the tone of my esteemed 
friend, Mr. Mariswamy, in trying to give a cer-
tain very poignant picture of the agonies that we 
in South India would have. I will only 
endeavour to explain to my Hindi brethern three 
fundamental propositions. Firstly, we do not at 
all disturb the potition of Hindi as enshrined in 
article 343. Let there be no mistake or mis-
understanding about it. What this Bill is 
attempting is to provide for the continued use of 
English, which use has already been enshrined 
in article 343, clause 3. We are not enacting for 
the first time, the associate use of English. We 
are not enacting, for the frst time, the 
continuance of English. What this Bill, in my 
analysis, endeavours to do is only to prolong the 
continuance of the use of English till such time 
as Nehru's assurance can give the time-limit. 

Thirdly, this Bill also must take into account 
the constitutional limitations in clause j of 
article 343. The continued use of English, after 
a period of fifteen years, cannot be for all 
purposes for which it was being used 
immediately before the Constitution. Therefore, 
this Bill makes certain specific purposes, certain 
stated uses, for which the continued use of 
English is assured. 

May I, therefore, submit, with regard to the 
col isideration of the Bill, that there are certain 
important questions, particularly with reference 
to the prominent provisions of this Bill? In the 
first place, we are grateful for the first clause 
which says that English may continue to be 
used for purposes herein referred to.   Heie I 
recall with regret 

that the criticism against the parent Act itself 
was that the provision, to use the lawyers' 
phrase, was only directory not mandatory. I 
wish the spirit of the amending Bill would be 
truly reflected, and they had put in the word 
'shall' instead of 'may'. All the same, I am 
convinced that we need not be very sensitive 
about that because we knew that as far as the 
catrorrs of interpretation of statutes in a certain 
context are concerned, in view of the object of 
the Act, in view of the area of its application, in 
view of the area for which the people are to be 
entrusted, the word 'may' will also be construed 
as 'shall'-Here I have the very high authority of 
the most classical passage of Lord Cairns, who 
has given almost the last word on the 
interpretation of a statute. May I, with your 
leave, vety rapidly and very briefly cite the 
passage of Lord Cairns, which has a very vital 
bearing on the appreciation of this Bill as not 
merely directory but it is going to be mandatory 
? For example, Lord Cairns said :— 

"They confer a power, and do not, of 
themselves, do more. But there may be 
something in the nature of the thing em-
powered to be done something in the object 
for which it is 10 be done, something in the 
conditions under which it is to be done, 
something in the title of the persons for whose 
benefit the power is to be exercised, which 
may couple the power with a duty, and make it 
the duty of the person irr whom the power is 
reposed to exercise it when  called upon to do 
so." 

Moreover, may I invite the attention of those 
who feel strongly on this point of 'may', that it 
is certainly not helpful to use "may". It would 
be, in my submission, 'shall' not only on the 
dictum of Lord Caii ns, but even on an 
appreciation of article 346. Article 346 states 
:— 

"The language for the lime being authorised 
for use in the Union for official purposes shall 
be the official language for communi-ca t ion  
between one Stale and another Slate and 
between a State and the Union." 

English is now authorised to be used by this 
Bill and once it is so authoiised by this Bill it 
becomes an authorised Language within the 
meaning of article 346. Therefore, my 
submission to those people who do not feel still 
satisfied, who feel that the Bill does not at all 
incorporate any mandate for the continued use 
of English .   .   . 

SHRI S. S. MARISWAMY  :    May I 
ask  one    clarification.     My   hon.  friend, 
I Mr.    Chengalvaroyan,    says that there is 
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absolutely no difference between 'may' and 
'shall' and he quoted some authority also in that 
context. Then, why not incorporate 'shall' and 
leave out 'may', because 'may' includes 'may 
not' also? 

SHRI T. GHENGALVAROYAN   :     I 
am much obliged to him. I have stated my 
personal view that it would have been more 
useful if the word 'shall' had been intioduced 
and I was only endeavouring to   satisfy my 
friend, Mr. Mariswamy. 

SHRI S. S. MARISWAMY : Why should 
you satisfy me? 

SHRI T. CHENGALVAROYAN : Not-
withstanding the use of the word 'may' we will 
be able to argue and sustain that it shall be a 
mandate for the use of English. 

I will make this submission with reference to 
certain prominent provisions of this Bill. Now, 
you know, with reference to the use of English, 
it is provided under proviso (i). The use of 
Hindi is limited by proviso (2) and enlarged by 
clause 2 and the use of Hindi and English is 
embodied in clause 5. This is the principle of 
parallelism that we find introduced in this Bill. 
It is an elegant example of peaceful co-
existence between English and Hindi. 

[THE VICE-CHAIRMAN   (SHRI AKBAR  ALI 
KHAN) in the Chair] 

May I submit this for the kind consideration! 
of the House with reference to the continued 
use of English ? I do not want to take the time 
of the House, but in order to stress the need, the 
importance, the desirability, the profit ability 
and certainty about the future of our country, I 
appeal to my Hindi biethren not to overlook the 
broad base that the English tradition and the 
English language could give to this country. I 
will only implore with all respect that this Bill 
is in order to allay the fears of the vast non-
Hindi-speaking people. I must submit that the 
Bill contains suitable provisions embodying 
Nehru's assurance. Nehru's assurance has been 
very much debated upon. It is positive in its 
content and it is negative in its import. Nehru's 
assurance states that so far as non-Hindi-
speaking regions are concerned, Hindi will not 
be imposed till they do not want it and English 
will continue till they want it. Therefore, in my 
submission, this amending Bill gives suitable 
shape and form to Nehru's assurance. 

I would take some time, with your leave, to     
answer     some  outstanding    criticisms 

against this Bill. It is unfortunate that even a 
very good attempt made at piloting this Bill has 
been so much subjected to criticism. The first 
criticism is that this Bill is unconstitutional. My 
learned senior, Mr. Setalvad, has very ably and 
excellently argued that article 346 itself 
provides for Parliament to enact a law for the 
continued use of the English language. There is 
the second criticism, Mr. Vice-Chair man, 
against this Bill that this Bill carries in terms of 
Shri Nehru's assui ance a kind of veto. May I 
submit with very great respect that there is no 
such thing as a right of veto. What is veto after 
all in such legislative form? It is only a 
requirement of unanimity. It is a guarantee 
against compulsion or imposition. There is no 
inhibition against understanding and sympathy. 
That is nothing in the nature of veto if veto it 
can be   railed by this assurance. 

There is the other criticism that this Bill 
does not satisfy the non-Hindi-speaking-
people, nor does it please the Hindi-speaking 
people. If we know that this Bill is born out of 
compromise and based on consent, it is 
necessarily to be not satisfactory to one or 
pleasing to the other. But it is good for the 
country and it is good for the future of the 
people of this great land of ours. 

There is the other criticism, as my friend, 
Mr. Mariswamy, pointed out, that there is a 
division of Hindi and non-Hindi-speaking 
people in our country. I am rather surprised that 
the doyen of division should allege this 
difficulty. On the other hand, if I may say so, 
this Bill endeavours and seeks and struggles to 
close up this division between the Hindi and 
non-Hindi-speaking people on the bridge of 
English being continued. I hope and trust a time 
may come, which may not be very far, when 
we will have to realise that for us in the South it 
will be good for us to take to learning Hindi but 
in a different atmosphere. I equally expect my 
brethren of the Hindi-speaking areas to take to 
English, so that we can march on, and in this 
connection this Bill provides an excellent 
climate for such an atmosphere. 

May I have your permission to cite my 
esteemed and beloved friend, the Chief 
Minister of Madras ? When he was speaking on 
the floor of this House on some other occasion, 
he was giving almost a kind of elucidation on 
the position of the future in relation to Hindi as 
well as non-Hind-areas. 
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[Shri T. Chengalvaroyan] 
This is what the hem. Shri C. N. Annadurai 
said : 

"I think even now the propagation of Hindi 
has become effective through non-official 
agencies rather than through official agencies. 
Leave it to the people and let them develop 
the language and make it conversant and if at 
that time due to the natural process, without 
the backing of the Government, people think 
that Hindi has to become the link language, it 
will first be the de facto link language and 
then the de jure link language." 

May that day come sooner than he desires 
and earlier than others doubt. 

Then there is this criticism that this Bill is 
not sufficient unless there is a Constitutional 
amendment. I am not able to understand the 
wisdom of the susggestion. If there is to a be 
Constitutional amendment, in what form, in 
what shape and in what context? I submit that 
the whole scheme of languages enshrined in 
our Constitution is basically put undei article 
343 with an extension in this. Therefore, this 
argument of a necessity of a Constitutional 
amendment is more rhetorical  than  practical. 

One more word, Mr. Vice-Chairman, and I 
have done. This language controversy has 
diverted the direction to our destiny. How long 
are we to continue this controversy? Let as 
bury all our prejuaices. Let us burn—not on 
the floor of this House— all our passions. Let 
us banish all our hatred. Mother India speaks 
not one language, not two languages, not three 
but fifteen languages. Each one of our national 
languages is a gem of the purest ray serene. It 
is strung in golden thread in nice formation and 
in perfect position, bedecking our Mother India 
as a nice necklace with a multi-colour grandeur 
and with a techni-colour splendour. We may 
speak in different tongues but the thought is 
one. We may have different melodies, but the 
music is one. We may have different sounds, 
but the symphony is the same. We therefore go 
forward with the hope and trust that this Bill 
would be a cementing factor, that this Bill 
would galvanise the unity and integrity of our 
country. Let doubts be dispelled, let hatred be 
banished, and we shall create an atmosh-phere 
and condition in our country when we shall 
look into the bigger problems that await  at the 
doors for our solution. 

With these words I have great pleasure in 
giving my wholehearted support to this 

Bill. With reference to the Resolution may I say 
this that this Resolution is in my. opinion rather 
redundant, for no resolu- • tion could have any 
legal enforceability? But to the extent it is to be 
done. I would request and implore the Home 
Minister for reverting to the original draft 
resolution, and this amended form only spoils 
the face of this Bill and distorts the giace of its 
provisions; 
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"The Parliament have thought fit to declare 
and enact, and be it declared and enacted by 
this Present Parliament, and by the authority 
of the same, that all the Report Books and the 
resolutions of Judges, and other books of the 
Law of England, shall be translated in the 
English tongue : 
And from and after the first of January, 1650, 
all Report Books and the Resolutions of 
Judges, and all other Books of the Law which 
shall be printed, shall be in the   English   
tongue." 
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"There was an insidious move on the part of 
some to include English as one of the 
languages of the Eighth Schedule. This is 
obviously a wrong thing to do, as English is 
not an Indian language though it is acquired 
and owned as mother tongue by  some   
Indians  like   the  Anglo-Indian 

 

community. It should be enough if we 
recognise the need of learning English or a 
modern European language. It would be absurd, 
therefore, and unwarranted too, to include 
English as an Indian language in the Schedule. 
In this move to include English is to bypass the 
basic principles of the replacement of English 
by India's national language. It will be wholly 
in contravention of the spirit and contents of the 
constitution and the modern history of our 
people during last half a century." 

"English will continue as an associate 
language and I would not take it away till I 
was asked to take it away by the non-Hindi-
speaking areas." 
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"Spake Brave Horatius Captain of the Gate: To 
every  man upon   this earth Death 
cometh soon or late, How can man die 
better than Facing fearfull odds For the 
country of his fathers For the temples of 
his Gods." 
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South, and hundreds and thousands oj persons 
there including Mr. Rajagopala-chari, Mr. 
Ramaswami Naicker and Mr. B. Gopala Reddi 
who is at the moment the Governor of U. P., 
they all learnt Hindi in the early twenties. But 
unfortunately, Sir, the controversy of language 
was, somehow or other, toolj a communal 
shape. Some Muslims thought that, with the 
establishment of independence in India, their 
language, which unfortunately they claimed to 
be Urdu, would be given the go-by. And it was 
a result of compromise in 1928 that in the Nehru 
Committee Report a clause was put in the draft 
constitution of India that the language of the 
commonwealth shall be Hindustani written 
either in Persian or Nagari charactei. And there 
started the malady which has taken hold of this 
country, Sir, and what we see today, the seeds 
of it were sown in the early twenties by the 
Nehru Committee Report. You may remember 
that in the draft constitution there was no clause 
regarding language, and I would be surprised if 
any friend either on this side or the other side 
were to bring out the constitution of any country 
wherein one would find a clause about the 
official language. But in India, because of these 
historical facts, we were compelled to have a 
full chapter on official language in the 
Constitution. At that time. Sir, when Hindi was 
adopted as the official language, nobody had 
any objection to it. Only for the next fifteen 
years, that is up to 1965, the use of English was 
to be retained. It was also provided in the 
Constitution that in case it was not possible to 
completely switch over from English to Hindi 
during these fifteen years, then Parliament 
might, by law, provide for the use of English for 
a larger number of years. What happened? 
There are not one article, two articles, three 
articles, right from article 343 to article 351—
their number is more than eight—have provided 
for the increasing use of Hindi during all these 
years. But, Sir, that was not done to my regret. 
The result was that in 1963 Parliament enacted a 
law, the Official Languages Act, wherein the 
continued use of English was permitted. The 
controversy did not end there. People in the 
South were not satisfied, nor were the people in 
the North. The people in the North thought that 
due place to Hindi was not being given, that the 
necessary efforts for the progressive use of 
Hindi, that should have been made right from 
the very beginning, were not made. And I agree 
with them. I find that they are perfectly justified 
in holding that view. People in the South 
thought that Hindi was being imposed upon 
thtm, although Hindi was not being   used in the 
offices   of the central 
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Government; no question of progressive use of 
Hindi, it was not used at all. If the constitution 
had been acted upon, things would have been 
much different to what we find today, both in 
the South and in the North. Then Jawaharlalji 
came out with an assurance. He was followed 
by Lai Bahadur Shastriji. If what was laid down 
in this Constitution was not given effect to 
during the past eighteen years, what guarantee, 
Sir, can there be if you put in these assurances 
in the form of an Act of Parliament ? What I am 
afraid of is that it may very well remain a dead 
letter as it has   remained so up to the present   
day. 

All the same I am surprised at the attitude of 
the protagonists of Hindi. I come from a State 
which is Hindi-speaking. My mother tongue is 
Hindi. I know Hindi more than I know English, 
and as rightly pointed out by the learned and 
hon. Member, Shri Chagla, democracy is not 
only the rule of the majority. Democracy also 
ensures the consent of the minority. I speak, Sir, 
here in English not because I speak English 
better, but because I know that there are certain 
Members of this House—their number may be 
very small—who are not yet able to follow the 
Hindi or Hindustani which I speak. Only to 
make myself understood, as far as possible 
correctly by a section of the House, also which 
is in a minority here, I speak in English. If that 
had been so, perhaps things would not have 
taken the shape which they have done today. 
English, Sir, is associated with the advent of 
British rule. It is admitted on all hands that the 
Britishers had brought it here, but one hon. 
Member brought in the name of Macaulay. What 
did Macaulay say in 1933? Remember, Sir, that 
in the first eighty years of British rule in India 
English was not the official language. The first 
educational institution which the Britisher had 
established in Calcutta was the Calcutta 
Madarasa which is a school of Arabic and 
Persian right up to the present day. The second 
institution which was set up by Lord Cornwalis 
in India was Sanskrit College in Banaras, which 
has now become the Sanskrit University. The 
Britishers did not force English upon any one. 
During the first hundred years of their rule did 
not make it compulsory for the servants of the 
Company to acquire knowledge of English. It 
was of course Macaulay who laid down the 
policy, but it was given to Sir Charles Wood, the 
grand-father of Lord Irwin who entered into a 
pact with Mahatma Gandhi,      as Secretary of 
State for India, 

in 1854, to decide for the first time, for the 
establishment of high schools at district head 
quarters. Till then, Sir, the Britishers would not 
dare to teach English. When the missionaries 
had their institutions for the servants of the 
Company and when they suggested that 
outsiders could also be admitted to such schools 
the Secretary of State for India and the 
Governor-General put it down saying, "No, it 
would Lead to unnecessary controversy and 
suspicion." What we find now, Sir, is that the 
suspicion which the Britishers were afraid of, 
that suspicion has taken the shape of a ghost 
here in between ourselves, between a Mad-rasi 
and a U.P.ian, between a Bengali and a Bihari, 
between a Bihari and a Maharash-trian, between 
a Maharashtrian and a Gujarati, and so on. Is it 
not to our shame that we have sunk so low? I am 
not only surprised, but also   shocked at this. 

We find that we have article 348 in the 
Constitution. There are supporters of Hindi, who 
will give their life to see Hindi flourish. I wish 
them all success. I am one of them and they will 
find me at their back all the time in all the efforts 
that they make for the progressive use of Hindi 
in this country. But, Sir, may I ask them in all 
humility how is it that article 348 had escaped 
their attention all these years ? Article 348 
clearly provides that the authoritative texts of all 
the Bills and Acts passed by this House shall be 
in English and English alone. Unless these 
authoritative texts of the Bills and Acts passed 
by Parliament are also in Hindi, how can we 
hope that Hindi will take the place of English 
not only in the judiciary but also for official 
purposes? Nobody took notice of it or sent an 
amendment and so it was given to a humble 
person like myself, to give notice of an 
Amendment to the Constitution which was very 
kindly granted leave to be introduced in this 
august House only on the 15th of this month. 
Then there is article 345. Article 345 lays down 
that it would be open to all the States to have 
one or more  languages in use.  It says : 

"The Legislature of a State may by law 
adopt any one or more of the languages in use 
in the State or Hindi as the language or 
languages to be used for all or any of the 
official purposes of that State :" 

It speaks of "one or more of the languages in 
use in the State or Hindi". The word "or" here 
is an disjunctive. In Maharashtra, for example, 
it is open for the Government of Maharashtra to 
say that Marathi, Gujarati and Kannada would 
be their languages but if it decides for Hindi it 
shall have to give up Marathi, which it  would 
never do.    Unless we change the 
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Constitution in this respect we cannot make it 
possible for a State like Maharashtra or Gujarat 
or Andhra Pradesh or Mysore, to have Hindi 
also in addition to their own language. We 
cannot hope that India will that way go in for 
Hindi. Therefore, what I am afraid of is that an 
unnecessary controversy has been raised and 
unnecessary suspicions have been spread. I was 
really shocked when I talked to some of my 
friends from the South and I heard them say 
that this Bill was going to lay the foundations 
of the separation of the country into two parts, 
namely, the Hindi part and the non-Hindi part. 
Surely we did not fight for the freedom of India 
in order to have ano-other partition of our 
country. That partition was on the ground of 
religion. It  was prompted  by feelings of 
suspicion. 

It also began when in the early twenties the 
Muslims wanted the separation of Shod as a 
province carved out from Bombay, when they 
wanted a part of the Punjab to be carved out 
into a North-West Frontier Province. What was 
going to satisfy them in the early twenties 
ultimately led to the partition of India. It is this 
suspicion, I most humbly request my friends, 
through you, Sir, which must be got rid of. My 
friends from the South should altogether give 
up this suspicion. The Hindi-walas do not want 
to impose their language. The Hindiwalas do 
not want to rule the country. And I would tell 
the Hindiwalas, with due respect to my hon. 
friend Shri Rajnarain, that they are not equal in 
scholarship and learning to the people from the 
South. You will find, Sir, that there are a larger 
number of philosophers—I am not talking of 
the old and ancient days, of the Vedic days but 
of the last two or three or four oi five 
centuries—a larger number of poets, a larger 
number of advocates, a larger number of 
teachers a larger number of writers and 
speakers from the South than from the North. 
Intellectually the Southerner is keener than the 
man from the North. I do not grudge it. I would 
like to compete with him in that. I do not 
grudge the qualities that he has cultivated all 
these years. So why should the southerners be 
afraid of the people from the North ? Sir, I have 
known in my own State, civilians from Madras, 
civil servants from Maharashtra, from Gujarat 
and other places who did not know a word of 
Hindi when they entered the service in the State 
and took charge as the joint Magistrate in a 
district. But they proved to be the best of 
civilians. 

Sir, it is a misnomer to say that official work 
cannot be carried on in any language except in 
English.   Here is the hon. Member 

Mr. Ghagla and he knows very well that there 
are good translations of the law reports 
published in the various languages of India. I 
know there are Urdu editions of the Indian Law 
Reports in the library of my brother. The laws 
enacted by the Governor-General in Council, 
their authoritative texts, were also published in 
Urdu, in Bengali, in Tamil and so on. So cannot 
the same thing be done today? Unnecessarily 
we have stuck to English and like school boys 
we think that we cannot shake off English. This 
mentality should go. It must go. 

Most humbly I would again submit to my 
hon. friends through you, Sir, that after all, we 
must have some language of communication. 
May be 2 per cent speak English or Sanskrit or 
Persian, but there must be some language of 
communication between one part of India and 
the other. English has been that language during 
the last 70 or 80 Years. I remember when Rajaji 
addressed public meetings in Salem or Madras, 
he always used to speak in Tamil. But when he 
spoke in the All India Congress Committee it 
was in English. When Jawaharlal Nehru went 
out and addressed meetings in Rae Barely, it 
was always in Hindustani, in Hindi. When 
Motilalji addressed meetings anywhere, in any 
part of U.P. it was always in Hindi. But when 
he spoke at the All India Congress Committee 
that was in English. Why was that? Gandhiji 
also did so. Friends here might remember that 
Gandhiji in that famous 1942 quit India 
Movement speech, began in Hindi, but 
ultimately switched over to English. And he 
always did it. It was given to Gandhiji and to 
Gandhiji alone to make the progressive use of 
Hindi in our contact with each other. But then, 
Sir, Gandhiji did not want to force it on anyone. 
He took it upon himself. I know in Lucknow 
when he addressed a public meeting he did not 
like to use words from English and whenever he 
did not find an equivalent word in Hindi he 
used to look     to the     left or     right     and   
ask : 
We

al
l heard it. That is how he introduced Hindi. So 
Hindi has a place and a rightful place. I hope the 
day is not far off, it may be ten or twenty years, 
when Hindi will be the language, not only the 
link language but the language of Com-
munication between one part of India and the 
other, the language of commerce, of industry, 
the language of official work. I am not worried 
about the people from the 
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South. They could learn English. They could be 
master of English language. I have heard the 
late Srinivasa Sastri speak. He spoke faultless 
English. His pronunciation was such that he beat 
even the best masters of English language com-
ing direct from England. If they could learn 
English in 30 or 40 or 50 or 60 years, is it not 
possible for them to learn another language of 
India; particularly Hindi which is so easy to 
learn ? I say it is easy to learn and they know it 
better than myself because if they go to the 
teachers who are to be found in all the district 
headquarters of the South, they will find 
thousands and thousands of persons who have 
learnt Hindi during the last 30 or 40 years. 
Therefore, I would commend this Bill to this 
House for  its acceptance. 

I am really surprised that much should have 
been made out of the amendments made to the 
original draft, the amendments adopted by the 
Lok Sabha. These amendments have given rise 
to a feeling in the South that the entire shape cf 
the Bill has been changed. I very much regret to 
find this. Sir, I will not take very much of the 
time of the House. I regret to find this. If it is 
going to satisfy the people of the North, well 
and good. But let the people from the South 
read it. Let them read the amendments made in 
the Bill. Let them consult their lawyers and then 
they will come to the conclusion that the 
amendments made by the Lok Sabha are not of 
a substantial   nature. 

3 P.M. 
And now, Sir, I would say something to the  

Hindiwalas. 
For

the benefit of Mr. Niren Ghosh. 
In July last, Sir, the U. P. Government issued a 
circular letter that it was open to the students in 
U. P. seeking admission to the Intermediate 
class to choose one of the two languages, either 
English or Hindi. Till last year both English and 
Hindi were compulsory in the Intermediate class 
and what happened ? 92 per cent of the students 
opted out for English. 

SHRIMATI    YASHODA    REDDY : That 
is Hindi. 

SHRI TRILOKI SINGH : So why should she 
be afraid of it? Knowing our weakness like that 
people from the South should not be afraid of 
the people in the North. The people in the Noith 
are sticking more to English than the people in 
the South. 

SHRIMATI YASHODA REDDY : Do 
you want us to believe   that 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please do not interrupt. 

SHRIMATI YASHODA REDDY :  He 
is asking me. 

SHRI TRILOKI SINGH : I am glad she 
is so responsive. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Order,  order. 

SHRI TRILOKI SINGH : I would again most 
humbly request the hon. Members of the South 
not to be afraid of the people in the North. 
There are larger number of students in the North 
to be found in Anglo-Indian schools. 

AN HON. MEMBER : Ministers' sons. 

SHRI TRILOKI SINGH : Whether they are 
Ministers' sons or sweepers' sons, they are U. P. 
people. There are a larger number of children to 
be found in English educational institutions 
where the medium of instruction is English in 
U. P. now than there were in 1947 and larger 
means that it is 30 times or 40 times more; not 
that it has increased by a 100 per cent. There is 
a queue, there is a waiting list for admission in 
English medium schools. So the people from 
the South should not be afraid of the people 
from the North in so far as Hindi is concerned. 
And I would again . . . 

MISS M. L. MARY NAIDU : How do you  
expect us to stand  such hypocrisy ? 

THE VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN)  : Order, order. 

SHRI DAHYABHAI V. PATEL : And these 
are two Congressmen, rather Congress ladies, 
talking. 

THE   VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I think Shri Triloki 
Singh has been very considerate and moderate. 
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SHRI TRILOKI SINGH : What I would like 
to tell my hon. friends here is that they should 
not take serious notice of hypocrites. Hypocrisy 
has not been the attribute of pharisees alone. 
They should make better use of their time than 
taking serious notice of such things. Therefore, 
Sir, I would commend this Bill. Not that I am in 
complete agreement with all the provisions of 
the Bill. I take some of them to be frivolous. 
Think even if the Bill had not been brought 
forward the position would have remained the 
same. I take it that in spite of the specific 
provisions in the Bill it is open to this 
Government not to implement them faithfully 
and see that there is progressive use of Hindi. 
So Acts and Bills do not matter much; what 
matters is the policy and intention of the 
Government of India. We have wasted these 
eighteen years. We have given rise to so many 
misgivings, so many ugly controversies, so 
many ugly situations so much so that there has 
come to be a sort of gulf between the people in 
the North and the people in the South. I would 
like that gulf not only to be bridged but to be 
closed for good and for ever. And that can be 
done if the Government of India faithfully 
carries out the provisions of the Constitution, if 
the Government of India faithfully carries out 
not only the provisions of the Bill and the 
Resolution that they have laid before the House 
but also with eyes open and their mind clear 
persevere in their efforts to see that, without 
annoying any section of the population of the 
country, there is increasing use of Hindi not 
only for official purposes, not only for the 
proceedings in this Parliament but also for 
bringing out authority ;ve texts of Bills along 
with English in Hindi   also. 

Thank you. 

[THE DEPUTY CHAIRMAN in the Chair] 

Minister's statement is going to be an important 
one. So I would request her to speak in English. 

SHRIMATI INDIRA GANDHI : I had 
intended to speak in both the languages. So I 
shall say a few words in Hindi and a few   
words in English also. 

SHRI      KESAVAN      (THAZHAVA) 
(Kerala) :  But you must respect the feelings of 
the Southerners.   In democracy you  have to 
respect the feelings of the minority.   Even j if 
you  speak  in  English  nothing is  going 1 to 
happen.      Your attitude like this is the ] main 
reason for the suspicion in the minds j of the 
Southerners. 

SHRI S. S.   MARISWAMY   : Madarn this 
is a controversial Bill and the Prime
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Since I  have promised to say a few words in   
English,    I think   I might as well switch over 
now.    The point   which I would   like to make 
is regarding unity in our country. We    feel that 
for our unity to be    strong, we need   mobility,    
that   is,   whether it is in the services or in 
business or in any other profession,     we would 
like people from one State or one caste or 
community or religion to be free to go and live 
in any other part of India and be able to follow   
their profession there.   This can only   be 
possible if there is a link   language.    As I have  
said  just now in Hindi,    I believe that the link 
language can only   be Hindi for the very 
practical reason that the largest    number of 
people speak it.    By the largest number I do not 
mean    the inclusion of   all the languages 
together.   But   if you take the other Indian 
language  singly,  then Hindi is the language 
which is  either spoken or understood by the 
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largest number, and that is the reason why it was 
chosen. Since it was chosen, in spite of 
agitations and so on, there is no doubt that it has 
spread and with a little bit of goodwill from all 
sides it can spread faster. It should spread as a 
uniting link language and not as something that 
divides or creates suspicions and doubts in the 
mind of any Indian. When we debate this Bill, I 
think our first consideration should be how can 
it cement the unity of the people? How can it 
bring together the different components of the 
Indian Union? We should not think of it as 
something that is taking away opportunity. On 
the contrary, the whole point was to give further 
opportunities. By having such a link language 
from early childhood, the doors of opportunity 
all over India will immediately be opened to all 
Indians. That is why I am not against English. I 
feel that if we keep and learn English as an 
interntional link, then the other wider doors to 
the rest of the world will also open out to us. 
Some people say that only a few people need an 
international link, I am sorry that I do not agree 
with them. It is true that today only a few know 
English, but what do we want for our country in 
the future. If we want any kind of equality, then 
surely the aim is that more and more people 
should be able to read more and more subjects 
and be able to rise higher in life or in whatever 
profession they may choose. Therefore, it would 
be very unfair if merely because a child comes 
from an underprivileged class today, he should 
be denied or deprived of the opportunity of 
being able to go abroad and take part in 
international deliberations or to read many 
books. All books cannot be translated 
immediately although it is my sincere hope that 
essential transition will increase in all our 
languages and more especially in Hindi. But if 
we say that only a few people should learn the 
international link, then it means our closing the 
doors of opportunity to some of our people. 

I fully realise that it is not possible in the near 
future for everybody to know the international 
link or even to have the opportunities which we 
would like them to have, but my plea is that we 
should not start with the idea that these people 
will never be able to rise higher or to benefit 
from new opportunities and therefore we close 
these doors. First we must accept the idea of a 
national link which will give opportunities to all 
our people for greater mobility, allowing 
everybody to move around, to get to know 
people and benefit also from the  point  of view 
of service    in    different 

parts of the country. If we can learn the third 
language as an international link, then, as I said, 
we give even further opportunity. If the State 
Governments and political parties and all those 
who are interested in not only education but also 
in the progress of the country get together on 
this issue, it will not be difficult to make the 
three language formula work, especially if we 
start with the teaching of languages at a very 
early age, not so much as a lesson but as a part 
of games and other activities as languages are 
now taught in many countries of the world 
where people are in the habit of speaking three 
or four languages; I know many people who 
speak five or six languages with equal facility. 
As hon. Members know, I studied in 
Santiniketan for some time.   .   . 

SHRI BHUPESH GUPTA :    You   can. 
make a speech in Bengali. 

SHRIMATI INDIRA GANDHI : ajrft- 
 

Gurudev Tagore believed in the universal 
man, that not only should people be national 
in spirit but that they should be international 
in spirit. So, in Santiniketan there were 
many families from different parts of India. 
We found their small children speaking 
fluently two or three Indian languages 
and sometimes English as well. There was 
no difficulty. They were not learning these 
languages. They were not taught them in 
schools, but they spoke merely because they 
were    mixing with  one  other. Bengali 
everybody knew because that was the language 
of the place. With the neighbouring families 
they spoke their languages. Nobody thought that 
it was at all difficult or that it was a burden on 
the child. I should like only to stress that we 
look at this Bill from the point of view that it is 
meant as a comenting assurance both to the 
North and to the South. It is unfortunate that 
when the Bill has come as a part of this 
assurance given both by my father and Prime 
Minister Shastriji, a lot of misunderstanding 
was spread about it and people in the North got 
an idea that it would affect their interests 
adversely. This is not true. The main thing is 
how the Act is implemented. I think it is up to 
us all to see that a fair chance is given to every 
Indian regardless of what language he knows or 
does not know. Along with that of course every 
effort must be made to enable him or her to 
learn the other languages which are necessary. 
We all know of people who have gone from the 
South to Assam or Orissa and who are working 
in  the language of 
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that State. They have not had any difficulty. 
Although there was no condition that they must 
function in the Assamese language, if they 
found it necessary for their work, they learned it 
and they are functioning well. Let us look at it 
from that point of view. Later on also when it is 
a question of people getting jobs, there again we 
have to be very vigilant that there is no 
discrimination : "Is this person a Hindi-speaking 
person or Telugu-Speaking person or one 
speaking some other language?" Let us only say 
this is an Indian. Suppose he does not no know 
Hindi, let us not debar him because of that but 
let us give him every opportunity to learn Hindi. 
As many of our friends from the South and East 
have pointed out, we as a majority community, 
we as those who are from the Hindi-speaking 
States do have a special responsibility and we 
simply cannot brush it aside. We must also learn 
other Indian languages. 

SHRI BANKA BEHARY DAS : At least 
one of the South. 

SHRIMATI INDIRA GANDHI : Let us say 
preferably one of the South. I do not think it is 
fair to debar people to learn Bengali if they 
want to, or Urdu if they want to. 

I do not want to take more time of the House. 
I would appeal to the hon. Members to look at 
this Bill from that point of view and therefore to 
be tolerant towards those who do not speak their 
language and also tolerant towards the 
difficulties which the others may face. Similarly 
the people in the South and in the East must be 
convinced that the Hindi-speaking people are 
going to implement the three langt age formula. 
Let us be quite clear that part of the suspicion 
arose because it was felt that some States were 
not implementing the three language formula. 
Therefore we should all agree to implement the 
three language formula—the period of transition 
will be a difficult one; it will not be easy; it may 
even cause certain difficulty in employment and 
so on; but we must try to minimise that 
difficulty and meet whatever jpporing points rf 
view are there as best as we can. The ultimate 
aim is for everybody to implement the three 
language formula. We all want people to be able 
to move around in India and not to be confined 
by one language or one State border or religious 
or caste border. It is only when we function 
with that view point that we can attain our aim, 
which is out of unity and of equality of 
opportunity for all. That   equality of 
opportunity   cannot come 

about if each of us works in one of the fourteen 
languages which are certainly necessary for 
work in our respective States, but which would 
prevent the person who does not know another 
language from going out even though otherwise 
he may be suitable for some post which is 
available outside his State. That is my plea to 
the hon. Members, and I hope that this dis-
cussion in this House will be conducted with 
this feeling of sympathy for all other people and 
without zny desire to favour any language, 
becuase human psychology is such that people 
do not like anything to be forced on them even 
though they may want to do it. If you say, "you 
must do this", then they will think twice whe-
ther they will do it or not. If we have a spirit of 
accommodation and of working together, rather 
than one against the other, then I think that even 
those difficulties which may arise will be 
smoothened and we shall be able to achieve the 
kind of unity and working together which is our 
desire. 

SHRI S. S. MARISWAMY : May I seek a 
clarification ? 

THE DEPUTY CHAIRMAN : She only 
intervened. 

SHRI R. T. F ARTHASARATHY (Madras) : 
Madam, after listening to the passionate appeal 
for unity by the Prime Minister, the brilliant 
eloquence of Mr. Chagla, the incisive logic of 
Mr. Setalvad and the journalistic thunder of Mr. 
Chengalvaryo-yan, I feel I am almoi-t 
trembling in my feet, but I consider this day as 
the proudest day of my life because I have 
given the greatest annoyance to our Prime 
Minister with reference to the Language Bill. 
Very probably she felt annoyed to see me at her 
home. Whenever she saw me, "Official 
Language Bill, is it not?", she would ask. I am 
very grateful to hei and to the Government of 
India for having come forward to implement 
Shri Jawaharlal Nehru's assurance to the non-
Hindi speaking people. 

[THE VICE-CHAIRMAN (SHRI M. P.   BHAR-
GAVA) in the Chair] 

I say that Shri Jawaharlal Nehru's assurance 
which has again been reassured by Shri Lai 
Bahadur Sbastri, has not been implemented by 
the two Prime Ministers. Tt would not be 
wrong for me to say where the two Prime 
Ministers failed, Prime Minuter Indiia Gandhi 
has succeeded. And I am very happy; when I 
speak, I speak on behalf of the people of the 
non-Hindi States particularly, and I also    
represent the Hindi    States    because 
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I have   accepted the Constitution   and the 
Constilution declares    in    unequivocal 
terms that Hindi shall be the official language 
of the Union. Let there be no mistake about it. 
When my friends consider my views, I request 
them to consider my views as an Indian and not 
as a partisan. 

With these words, I would like to make one 
or two submissions about the Official 
Languages Bill now, and I will take up the  
Official Language Resolution later on. 

Mr. Vice-Chairman, the Official Languages 
(Amendment) Bill that is before us today is a 
workable compromise, a compromise between 
two extreme ends, and as a compromise 
between two extreme ends, it has not been 
recieved with full satisfaction throughout the 
length and breadth of the country, the non-
Hindi areas as well as the Hindi areas. But I 
would like to assert that at the outset when I 
saw the Bill coupled with the Resolution as it 
emanated from the Lok Sabha, I had my own 
misgivings. Pardon me, Mr. Vice-Chairman if I 
take your mind to the year 1942 when Sir 
Stafford Cripps came to India with the War 
Cabinet's declaration and invited Maulana 
Azad, the Congtess President, and Mr. Jinnah, 
the President of the Muslim League for parleys 
at the Vice regal Lodge, and handed over to 
them the Cripps proposals as they were 
popularly known later on. For twenty minutes 
Maulana Azad persued the proposals and he ex-
claimed, "Swaraj kidhar hai?"—-"Where is 
Swaraj ?". It was in that confused mood that I 
read the Bill coupled with the Resolution and I 
asked within myself, "Nehru's assurances kidhar 
hain ?". But when I read deep into the Bill, 
when I set aside the Resolution and studied the 
Bill, I was sure—and I am sure even today—
that this Bill gives to the people of the non-
Hindi areas what they had wanted, what Nehru 
had assured. Let me take your mind to this one 
sentence of Jawaharlal Nehru, which has 
become almost a controversy today throughout 
South India and throughout the Hindi region, as 
to what was this assurance. This assurance, in 
the words of Nehru made on the floors of the 
two Houses, reads as follows :— 

"English will continue to be the associate 
official language of the Union as long as the 
non-Hindi people   wanted it." 

Not one word more, not one word less. Is it 
not implemented in the Bill, may I ask my hon. 
friends who feel suspicious about 

it, in letter and spirit? This Bill enshrines the 
assurance of Jawaharlal Nehru, and we, the 
people of the Southern region, we, the people of 
the Non-Hindi region; feel quite satisfied about 
it, and our misgivings are removed. 

The point about 'may' and 'shall' has been 
very ably elucidated by my friend, Mr. 
Chengalvaroyan, and I do not propose to go into 
that. But the sheet-anchor of the Bill rests on 
clause 2 which is the foundation of the working 
of bilingualism in the Union administration. It 
postulates the operation of Hindi and English 
without the element of compulsion. It gives 
freedom to the non-Hindi States to correspond 
with the Hindi States and the Union of India in 
English. It prescribes no time limit for the 
switchover to Hindi, and it calls it an indefinite 
period for the switchover to the official 
language of the Union. It provides for 
translation fells for inter-Ministry and inter-
departmental correspondence. And lastly and 
the most important part of it, from the point of 
view of the non-Hindi areas, is that it declares 
that only when all the State Legislatures of 
India have passed Resolutions agreeing to the 
switching over to Hindi, will Hindi become the 
sole official language of the Union. Here again, 
my hon. friend, Mr. Chengalvaroyan, has 
explained in detail the purpose of this clause 
which is certainly not a veto because Parliament 
is the final authority to decide everything. And 
so, if any of my Hindi freinds would say that 
this is a veto given to Madras or to Nagaland, I 
want to disabuse them of that particular feeling 
or that particular thought, that it is not so. But it 
is a way of getting the consent of everyone; it is 
a way of getting the unanimous feeling, the 
unanimous view, the unanimous vote of all the 
sections of the people throughout the length and 
breadth of the country. 

Thus, the Bill becomes a historic document. 
And as far as the non-Hindi people are 
concerned, they need not have any misgivings 
about it, and they need not doubt the bona fides   
of the makers of this   Bill. 

Mr. Vice-Chairman, I will now come to the 
second part, namely the Resolution on the 
Language the reaction to which has assumed 
alarming proportions in South India in 
particular and which has reacted like a dynamo 
generating an electricity of bad feeling and 
suspicion particularly in the non-Hindi areas. 
The original clause 4a which was very cleverly, 
very pointedly and justly drafted by the spokes-
men of the Ministiy   of  Home Affairs and 



4939 Official Languages [20 DEC. 1967] {Amdt.) Bill, 1967 4940 

the Ministry of Law which for some reason or 
the other, for some grave suspicion on the part 
of my Hindi friends, was ultimately amended 
and the Lok Sabha had passed it. I feel that this 
is not a very right thing to do. I am not casting a 
reflection on the Members of the Lok Sabha but 
as I have studied the Resolution and the 
particular clause on which I am speaking, it 
makes me very unhappy and the imaginary fears 
that engineered this change have no foundation 
whatsoever, and it has upset the balance, it has 
upset the thinking of thinking men, not only all 
over India but particularly in South India. I do 
not want to cast any reflection on this particular 
clause or attach any motive to those fra-mers of 
this amendment. But I would only quote an 
analogy here. Mr. Vice-Chairman, pardon me—
I can only compare the Official Languages Bill 
to an attractive, young bride and the Language 
Resolution to a bigamous bridegroom. And I 
say bigamous bridegroom because Hindi having 
once solemnised in marriage under the 
Constitution itself again wants to get mairied 
under the Resolution. They cannot be united 
together. The Official Languages Bill and the 
Language Resolution cannot go together and 
they cannot be made to live happily together if 
these two are brought together. This is the exact 
position in which we are placed today. Let us 
examine why this has come about. The fear of 
the Hindi protagonists about English and its 
domination is the pregnant cause for this change 
in attitude. When Jawaharlal Nehru said that 
this assurance should be implemented, the Hindi 
people had their own fear, needless fear, 
because they forget that they have got article 
343 of the Constitution to back them from the 
start to the finish and so there came about this 
Resolution. But I wish to tell them that it is 
through their own folly in making this 
amendment to clause 4(a) of this Resolution that 
they are enhancing the prestige and position of 
English throughout the length and breadth of the 
country, particularly in the non-Hindi areas. 
They are not realising the danger of it, if they 
think that English is a danger. The very fact that 
they have tabooed all the other fourteen 
languages shows that they wanted the 
perpetuation of Hindi and the perpetuation of 
Hindi, I say, is perfectly right. But with equal 
vehomence, I say that all the fourteen or fifteen 
languages cannot become the official languages 
and cannot be elevated to officialdom. But the 
mental attitude of the Hindi zealots has caused 
great and grave misgivings among the non-
Hindi people. The Prime Minister very    
definitely    and pointedly    appealed 

to everyone not to view the language problem 
in this context, and I say that the Hindi zealots 
are viewing it in this context and the trouble 
has started. 

AN HON. MEMBER : Question. 

SHRI R. T. PARTHASARATHY :    I 
would only appeal to them that this kind of 
attitude if nurtured would never allow Hindi to 
be taught fairly and freely in the non-Hindi 
areas. Now, because of that amendment, "Hindi 
or English," in the Resolution, no person in 
South India, no person in non-Hindi States will 
voluntarily come forward and say, T shall learn 
Hindi.' We have no cheek to ask them to learn 
Hindi; as otherwise they will not be provided 
with work in the Government of India. Now 
they will reply to us, "Dutifully, lawfully and 
legitimately we shall learn English and go to 
the Central services". Is that what we wanted? 
Is that the way to bring about Hindi as the link 
language all over India? I would very much 
request all senior Members and I being the 
juniormost of us here—to consider my 
suggestion whether I am right or wiong. If you 
can convince me that I am wrong I am prepared 
to resign from this House   and get out. 

Sir, may I ask whethet these protagonists of 
Hindi are tiue to themselves, whether they are 
using Hindi in practice in their day to day 
affairs, personal and family? I have accepted 
the Indian Constitution and I have accepted 
Hindi as my official language. I have admitted 
all my six children to an elementary Sindhi 
Hindu School. All my six children are well-
versed in Hindi, Tamil and English. But may I 
ask—I do not want to name the Ministers who 
are protagonists of Hindi; the Times of India 
had exposed them very ably a few days back—-
whether all of them have not put their children 
in public schools through the medium of 
English ? Are they honest to themselves? I am 
not going to name any body. I just ask : Should 
we not follow a principle ourselves and put it 
into practice ? Political hypocrisy is dangerous 
but still more dangerous is personal hypocrisy. 
I am sorry I do not want to attack them. But I 
strongly feel about it. And that is why I say that 
is the motive, that is the background, that is the 
sentiment about which they argue so much but 
which they ultimately do not put into practice, 
with the result that this particular amendment to 
the Resolution was brought about to put an 
inequality of burden upon the weak shoulders   
of the non-Hindi people by the 
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Hindi stalwarts. If it is fair you can have it. But 
if it is unfair, you would agree with me; you 
should revise it here and now. I make an appeal 
to you all to judge it in the fairest way and not 
to judge it from a Hindi or non-Hindi angle and 
I am pie-pared to abide by your decision. If only 
the Home Minister would consider it, this 
inequality of burden can be obviated 
byteversing back to the original Resolution as 
formulated by the Home Ministry. If we all 
unanimously agree, we may have to amend the 
Resolution as it stood originally. We can send it 
back to the Lok Sabha. Heavens are not going 
to fall in two 'months' time if this Bill has to go 
back to the Lok Sabha to get their approval 
again. No damage will be done in the nation's 
history which  has a great tradition in this 
respect. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : It is time to wind up. 

SHRI R. T. PARTHASARATHY : 1 am 
coming to an end. Public services are not the 
private property of one linguistic group, and I 
say this with great emphasis. I was pained to 
see how the Tamil chauvinists are ci eating a 
war cry in Madras, how the Hindi chauvinists 
are creating another war cry in Delhi and the 
surrounding Hindi areas. This is not the way to 
conduct democracy. If bilingualism, as 
enshrined in the Constitution for fifteen years 
and beyond that by the Af t which we ate 
considering and which we are running through, 
is to be smoothly and successfully worked out, 
the Home Minister will have to give a 
categorical assurance to the non-Hindi speaking 
people. In reply to a clarification sought by an 
hon. Member of the Lok Sabha, I was pained to 
hear the Home Minister say that if a non-Hindi 
perron enters Government service he will have 
to get equipped with a working knowledge of 
Hindi within a pies-cribed period. I accept it. 
But correspondingly, where does that rule 
operate on the Hindi persons to have as working 
knowledge of English? The Home Minister was 
silent. Neither he negatived it nor positively 
asserted it. I demand here that if the Home 
Minister accepts the bilingual principle, in one 
and the same breath he will have to apply the 
same rule to the Hindi employees in 
Government services. If he dees not allay the 
fears of the non-Hindi speaking people they will 
continue to have misgivings. Sub-clause (5) of 
clause 2 of this Amendment Bill says :— 

".. . shall remain in force until resolutions for 
the discontinuance of the use  of the 

English language for the pui poses mentioned 
therein have been passed by the Legislatures 
of all the States which have not adopted Hindi 
as their official language and until after 
considering the resolutions aforesaid, a 
resolution for such discontinuance has been 
passed by each House of Parliament." 

Before that if there is going to be any favour 
for the Hindi people, then the discrimination 
comes in. I would only appeal to the Home 
Minister who said that there shall be no 
compulsion for the non-Hindi man to learn 
Hindi or the Hindi man to learn English, thai if 
the compulsion is onesided it becomes 
imposition and will be resisted with vigour by 
every one of us. Whetever it comes, it will 
create political conflagration in the non-Hindi 
areas particularly   in South   India. 

It is also the duty of the Government to 
recognise the compelling necessity for imple-
menting the three-language formula which is 
the only arch way by which the multilingual 
people of India can pass through and by which 
the nation's unity can be preserved. 

The Official Language Bill, Mr. Vice-
Chairman, has the force of law—(Time bell 
rings)—when we signify our assent to it. I 
appeal to the non-Hindi people not to feel 
nervous about their rights. Their rights are well-
recognised and revealed with all the legal 
backing of the Bill. A Resolution of the 
Government of India has not the validity of an 
Act in a court of law. It is not an Act of 
Parliament that we shall be passing if at all we 
pass the Resolution in the   present   form. 

I would, therefore, appeal to my non-Hindi 
friends to stand united with the Hindi friends 
and indulge in fairplay and ultimately work for 
the betterment of the nation as a   whole. 

I conclude, Sir, with an appeal to every one 
to bury here and now the language controversy 
once and for all and divert their minds and 
energies to the great problem of national 
reconstruction and economic regeneration that 
awaits them. To achieve this political stability 
for any country is essential. It is a challenge to 
ihe Government of India to work out the 
Official Language Bill faithfully and not to 
expose it as a myth, and the Government owes 
a prime duty to the student community and the 
younger    generation through    the 
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concrete and fruitful wot king of bilingua-lism 
at the Union level. It is for these reasons while I 
congratulate the Government for bringing this 
Bill to bring into the statute Jawaharlal Nehru's 
assurance, I commend the Bill for the 
acceptance of this House.    Thank  you. 
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SHRI G. RAMAGHANDRAN (No-
minated') : Sir, may I interrupt Mr. Raj-narain 
and ask him a question? Can you produce any 
quotation from the great leaders whose names 
you have mentioned to show that Hindi must 
be forced upon people against their will, 
without giving them time, as long a time as 
they want, to digest it? Show me one quotation. 

4 P.M. 

SHRI G. RAMACHANDRAN : I want to 
add something so that we need not waste time. 
I agree with you that some day Hindi must be 
the language of the whole of India as a link 
language. I agree. But having agreed, show me 
one quotation of the kind I have asked you to 
show. 
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SHRI G. RAMA CHAN DR AN : From 
what are you reading ?

SHRI B. K. P. SINHA (Bihar) : What 
publication is that   ? 

SHRI RAJNARAIN : It is a Government 
document of the Education Department, 
Government of India, 1967. It says "Hindi 
words common to other Indian languages." 
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SHRI G. RAMACHANDRAN  : May
I say to him that the words and synonyms he 
has read are completely wrong from the point 
of view of Tamil? Thsy are not Tamil words at 
all. 
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They selected those persons 
who knew well those languages. Now they 
selected the common words and they were 
published by the Government of India. So who 
can say that they are not Tamil or Bengali or  
Hindi   ? 

SHRI M. GOVINDA REDDY : They are 
not correct, the Tamilians say. The assembled 
pandits might have said so. 

SHRI BHUPESH GUPTA : Two thousand 
words are common in Bengali^and Hindi, and 
i,6oo words roughly are common in Tamil and 
Hindi. 

SHRI A. D. MANI : On a point of order, 
how does   he speak ? 

SHRI  M. V. BHADRAM   : You are 
absolutely incorrect.
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SHR[ BHUPESH GUPTA : On a point of 
explanation, Sir. We never said it. Our position 
is quite clear, that ultimately Hindi will have to 
replace English. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARVAGA) : Mr. Gupta, why take up his 
time ?  You will have your chance. 

SHRI   NIREN   GHOSH   : Why   not 
Tamil be the link language?
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Mr. Vice-Ghairman, apart from what I said 

about Mr. Rajnarain I want to say ... 

SHRI    AWADHESHWAR    PRASAD 
SINHA : A bit louder. 

SHRIMATI YASHODA   REDDY : I 
think my voice is loud enough to go beyond 
Parliament House itself. 

Sir, I get up with really a very heavy heart. I 
face this House today and want to tell the 
Members of the House that I am not happy about 
this Bill. It hurts my heart when Members of this 
House and especially the hon. Prime Minister 
and the Home Minister keep on saying that this 
Resolution and this Bill were brought here to 
assuage the feelings of the non-Hindi people and 
to implement the assurances given by the late 
Prime Ministers, Jawahar-lal Nehiu and Lai 
Bahadur Shastri. Sir, if you see the Bill as it 
entered the Lok Sabha and as it came out of it, 
there is no comparison between the two; there is 
nothing in this Bill to connect it with the original 
intentions of the Government. Of course I am not 
prepared even for a minute J 

to doubt the bona fides and the honest intentions 
of   the hon.   Prime Minister or the Home 
Minister but the powerful   lobby of the Hindi 
people was so powerful that it looks as if chey 
have fed the Prime  Minister and the Home 
Minister with Hindi at   tea, breakfast, lunch and 
dinner that they could see nothing beyond the 
wishes of the Hindi-speaking people and  the 
resentment    and difficulties of the non-Hindi 
people have not penetrated to them.    It is a 
powerful lobby with powerful pressures which   
dictate politics. Sir, if sentiments ware to rule the 
country and if practical politics were not to be 
the base for rule making, then I am sorry to say 
we have no place here.    I know by numbers we 
are not only outweighed, but I sometimes feel 
that     we  have  been  outwitted by    the.se   
people   not   because   we  were not   alert but 
because we were honest   and believed them (I 
mean the Prime Minister and the Home 
Minister.)   We thought we were getting    what     
we were told,   but you   will     appreciate   it   
when     I     say that what we  were promised and 
what   we got are two different things.    With 
regard to this Bill, as regards the assurance which 
they have     brought in the form of this Bill, had 
the intentions of the   Government been honest, 
simple and straightforward, I think every      
Member     of    this    House     and every 
Member of the other House   would agree with 
me that it should have been one simple sentence    
or two.    The Bill should have   been   so  framed   
as   to   incorporate the   assurance   given   by   
the   two   Prime Ministers to the non-Hindi-
speaking people. This Parliament, by law, is 
accepting    to give English the status of an 
official language till such time as the non-Hindi 
people want it.    That  should  have   been     the  
simple, straightforwaid, honest   rourse.    But   
what happened . . . 

SHRI SHEEL BH\DRA YAJEE (Bihar) : 
Pandit Nehiu assured it as an associate 
language. 

SHRIMATI YASHODA REDDY • 
I am prepared to accept it is an associate 
language. I am also prepared to tell my hon. 
friend, Shri Yajee, that we have accepted 
Hindi. Several times I have said that honestly 
we have accepted Hindi and we do not question 
it. But what we have taken voluntarily, once 
these people have been forcing it on us it 
becomes difficult. They ask: 
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What was a good, what was a pure and 

what was an honest attempt on the part of the 
non-Hindi people, you want to force it down 
our throat. There is a saying in Telugu :— 
"Balavantamu Cheta Simha-muna 
Chhandimpavachchumu kani push-pamunu 
Vikasimpalemu." 

By force you may even tame a lion, but you 
can never make a flower blossom. As the hon. 
Prime Minister has said, language is meant to 
understand, to appreciate, to communicate, to 
unite India, but not to make it a political 
weapon, weapon for appointments, a weapon 
for getting places. I know it and nobody can 
contradict me when I say that the whole 
thinking of the Hindi people, when we try to 
obstruct it, is this. They say : "You people are 
dominating the Secretariat." Why do we 
dominate the Secretariat ? If it is a fact, we do 
it by merit. Are you going to control merit and 
intelligence by law  ? 

AN HON. MEMBER : Through the 
medium of English. 

SHRIMATI YASHODA REDDY : If 
English is foreign to them, it is as much foreign 
to me. If I have the capacity to learn English, it 
is not because of anybody's kindness. It is by 
sheer merit and if today I am able to talk in 
Hindi, it is not because of the Hindi people, but 
in spite of the Hindi people. 

My hon. friend, Mr. Rajanarain, spent most 
of his time trying to tell the beauty of the Hindi 
language and other Indian languages. Nobody 
is saying that Hindi language should not be 
there. All that we are saying is, what are the 
practical things? What are the conditions that 
exist in India today. That is the thing which we 
should think of. 

Before I come to tliat, I want to draw the 
attention of the hon. Home Minister and the 
House to this Bill and the Resolution. Is it not a 
mockery of the assurance given to the non-
Hindi people ? (Interruptions). I am prepared 
to listen, but they must also be prepared   to  
listen.    When   this   Bill was 

passed and tne Resolution was passed there, the 
most happy section of die people were not the 
non-Hindi people for whose benefit it was 
brought forward, but the Hindi people, and Mr. 
Balraj Madhok of the Jan Sangh said : "This is 
the beginning of the end of English." May be. 
But I must also say, the way it is talked, it is not 
the beginning of the end of English. It may be 
the end of the unity of India. (Interruptions) I 
do not want to attack. I am not giving it as a 
threat. I am not going to explain what   I   am   
saying . . . 

SHRI   SHEEL   BHADRA   YAJEE   : 
Who are you   ? 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI AK-BAR 

ALI KHAN)  : Order, order. 

SHRIMATI YASHODA REDDY : I have a 
right to speak. I am a member of this  House. 

THE VICE-CHAIRMAN (SHRI AK-BAR 
ALI KHAN) : Mr. Yajee, you must address 
me. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, can you adjourn the House   ? 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : She is not yielding. 
DR. ANUP SINGH (Punjab) : Mr. Vice-

Chairman, just one intervention. When the hon. 
Member, Shri Rajnarain, was speaking, 
eloquently, passionately, with conviction and 
sincerity, he was expressing his point of view. 
The hon. lady Member here never interrupted 
him and never tiied to disturb   him.   
(Interruptions) 

Likewise the protagonists of the other point 
of view should be heard. (Interruptions) I have 
been given time to speak and I have not 
finished  . . . 

THE       VICE-CHAIRMAN    (SHRI 
AKBAR ALI KHAN)  : I have heard you. 

(Interruptions) 
DR. ANUP SINGH : The hon. Member has 

a right to say what she wishes to say. Let each 
one express his point of view. 

SHRI P. N. SAPRU (Uttar Pradesh) : This 
is intolerance . . . 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I am standing. You should all sit 
down.    I would   request Dr. 
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Sapru and Shri Yajee not to get excited. Let us 
be caim and quiet. 

SHRI BALACHANDRA MENON 
(Kerala) : Why should he interrupt like that ? It 
should not be allowed. 

SHRI BHUPESH GUPTA : I suggest a  
code  of conduct. . . 

SHRI   BALACHANDRA   MENON   : 
Has it come to this that we will not be alio wed 
to have our views here  ? I want to know   it. 

SHRI BHUPESH GUPTA : I suggest a 
code of conduct that during this discussion, at 
least the debate on the language Bill, no one 
should needlessly interrupt, except for the sake 
of humour, and no interruption by a single 
Member, during the next two days, should take 
more than two or three minutes. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I fully appreciate what Mr. 
Bhupesh Gupta has said, and I request 
Members to observe voluntarily that they will 
not interrupt anybody. 

SHRI BHUPESH GUPTA : I am surprised 
at the Congress Party and other people.    What 
u the Whip doing ? 

SHRIMATI     YASHODA   REDDY   : 
I honestly do not believe in any such tiling 
because I believe in the unity ol the country. 
But I was commenting on what Mr. Balraj 
Madhok has said. He said it is the beginning of 
the end of English. What I am saying is, what 
this Bill has done is not the beginning of the 
end of English but ultimately it may bring 
about the end of unity of the country. Let me 
explain. (Interruption.) It is better to be 
forewarned than to be ignorant. One should be 
honest and face facts. What is the 
interpretation, the implication of the Bill ? 
Hindi is being mandatorily impcsed    by   
implication. 

AN HON. MEMBER : No, no. 

SHRIMATI YASHODA REDDY : As a 
result what will happen is we will and may be 
we shall learn only English in the place of 
Hindi. All that has happened for the twenty 
years of our time when we were trying to learn 
Hindi. Because of the unpractical implications 
of the amendments brought in the Bill in the 
form of trying to satisfy the feelings of the Hindi 
people, the result will be we will learn English, 
you will learn Hindi, and as somebody pointed 
out, instead of two sections in the Secretariat, 
one being Hindi and the other ' 

] English, we will have interpreters to make us 
understand each other. And what will-happen I 
leave it to your imagination. When we have 
Hindi India and English India. If the 
controversies and suspicions should not have 
been brought forward, the Home Minister 
should have brought the Bill of one sentence. 
But a very highly intelligent section of the 
Home Ministry—I do not know who—brought 
in these unnecessary details to which Mr. 
Rajnarain also referred. These things have 
always been made in the administrative side. 
These details need not have come. I do not think 
it is an error, but I think it is a deliberate attempt 
to open the Pandora's Box as it were not. If it 
had been a natural, simple, honest way of giving 
the non-Hindi people just time to learn Hindi, 
there could not have, need not have and should 
not have come. But a highly intelligent section 
of the Secretariat brought in this and 
complicated matters.   That is the first thing. 

The second thing is, the resolution is ab-
solutely  unnecessary  to  this Bill.    I   have 
talked to every section of this House and of 
Members of that House.   They all felt that this 
resolution was absolutely unnecessary. I tell you 
two points.   When you want to have 
administrative details in regard to running the   
business of the Government, you consult all 
sections of the people, all the State 
Governments;  take the  opinion of Hindi, non-
Hindi, every section, for whatever rules you 
want.   But do not try to commit the Parliament   
or   the   Government   to   some unpractical 
things which later you cannot take  away, nor try  
unnecessarily  to  incite people, which could 
have been easily avoided. But what do they do ? 
They bi ing in the resolution.    But I must tell 
you that the original resolution as it was drafted 
by the Home Ministry was quite good.    If you 
give me lime, I will just  read the   sentence, 
what it was   there. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You have only five minutes. 

SHRIMATI YASHODA REDDY : I have 
waited the whole session not to speak on any 
other subject. Either you give me time  or   I  
sit  down. 

THE VICE-CHAIRMAN : (SHRI 
AKBAR   ALI KHAN) : You go on. 

SHRI BHUPESH GUPTA : You have all 
the sympathy of the House. 

SHRIMATI YASHODA REDDY : The 
original clause in the resolution was— even 
now it is not too late, with the help 
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[Shrimati Yoshoda Reddy] and the 
unanimous decision of this House, if I could get 
your support, the Home Minister could yield to 
us and withdraw the resolution; in that case, 
well and good. Otherwise if they cannot do it, I 
think the original resolution as it was was 
better, because with the amendment we feel dis-
advantages and unnecessary burdens are thrown 
on U3. It is for the House to listen to me and be 
convinced. On this point a great agitation is 
coming up in the minds of the people, not the 
people but I tell you the students. I do not care 
much for the politician, to be very honest. But if 
the student population gets affected, I feel it 
should be the sincere duty of every one of us 
that we should try to understand their 
difficulties. After all when a person goes to a 
college or university, it is not for any Jove of 
the language but he studies so that ultimately he 
may get a job. As a citizen of India, he should 
have every chance without any unfair or 
unjustified demands on us compared to other 
citizens who also happen to be citizens of the 
country. The original  resolution  was   : 

"Compulsory knowledge of Hindi shall not 
be required at the stage   of selection of 
candidates   for  recruitment   to   the   Union 
Services."    I ask every reasonable Member 
here, where does it mean here   that English is 
compulsory ? Or where does it mean that Hindi 
knowledge if you have is not enough? It was 
just an   enabling clause, a permissive clause, to 
assuage the feelings of   the non-Hindi people   :  
"You just do not worry; Hindi is the    official 
language and English is the associate language; 
you do not worry; just because you do not know 
the Hindi language you will not be stopped from 
being recruited or appointed to the Union 
Government."    But the moment you are  
recruited you  will learn Hindi.    There  is  no 
such thing as we    will never learn Hindi.    All 
that it meant to say was : "You non-Hindi 
people, do not worry; if you do not have 
knowledge of  Hindi, you just are not stopped 
from   being recruited".   This is a   simple, 
straightfoiward attempt on the part of the 
Government to    assuage our feelings. But I do 
not know, no advocate of the   Supreme  Court 
could enlighten me  on this. The Hindi people    
interpreted it like this that compulsory 
knowledge of Hindi shall not be necessary 
means compulsory knowledge of English is   
necessary.    It is beyond me.    But I believe 
there is some    Government G.O. which says 
that for all Union Services one paper   in the 
English language is   necessary.    That   is   an   
administrative matter.   That is a matter of 
working, how the Government is going to work    
what  J 

language they are going to take. It is for the 
Home Ministry vis-a-vis the State Ministries. 
That was an administrative matter which need 
not have been brought here. But what has 
happened by this? Government changes the 
Resolution. Of course outwardly it looks 
innocent. They ask "What does it matter ? If you 
do not want Hindi, you learn the other thing." 
But there are four distinct disadvantages which 
we will face, which is a very unfair thing for us. 
If the resolution is passed as it is, what happens 
today ? A Hindi person just because he is born in 
a Hindi area . .. (Interruption.) I am sorry 
sometimes the hon. Members of some of the 
Hindi areas proceed from the feeling that Hindu, 
Hindi, India, all is one. They think all Indians are 
Hindus or should be Hindus and all Hindus 
should be Hindi-speaking people. I am not 
saying, 5 P. M. which one, who, but there is this 
feeling : Hindi, Hindu, India. These are 
equivalent. They forget tliat Hindi is a smaller 
thing, Hindu is a bigger thing and India is a 
much bigger thing. India has not only Hindus, 
but many other people altd they also forget that 
not only is there Hindi, but there are so many 
other languages in Hinduism, many other 
languages in India and many other religions. So 
their fundamental thinking is restricted when 
they are arguing Hindi, Hindi, Hindi, Hindi, 
forgetting our difficulties, and it comes from this 
thought that India, Hinduism and Hindi are being 
equated. The first difficulty comes in just 
because if a person is a Hindi-speaking person, 
he automatically gets a right for recruitment in 
the Union services. And also being the mother 
tongue, being the regional language, being the 
official language, he learns only one language. 
But what happens to us ? We learn our mother 
tongue or the regional language, and also 
English, because the other language is English. 
So, first of all, even for recruitment, we learn two 
languages and the moment we are recruited, we 
shall learn Hindi. So, we have to learn three 
languages. (Interruptions). I am coming to it. I 
agree with you. But I will come to it. But if you 
pass laws automatically in Parliament. I am not 
prepared to accept that it can be implemented . 
You know that life is not mathematics where you 
can say that two plus two make four and you can 
make it four for all the time. Secondly, what 
happens even for promotions? After recruitment 
promotions for us depend on our woiking 
knowledge of Hindi. But these people have not 
to learn English, they need know no other Indian 
language for appointment, for recruitment for 
promotion. That is the thing. Of course,      Mr.      
Chavan      said,    'inherent 
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disadvantage' will be there I also tell him how 
to remove  this inherent disadvantage. 

Then the third thing the three-language 
formula, is only for us regional language and 
English for recruitment and even for promotion 
we shall learn Hindi. Whereas we are burdened 
with three languages, you the Hindi people, 
automatically get away with one language. 
Then, Sir, I am coming to the three-language 
formula. The hon. Prime Minister said about 
the three-language formula. Has it been 
honestly implemented? The hon. Education 
Minister is here. I want to ask him, which is the 
predominant Hindi State which has seriously 
taken to the three-language formula ? I want an 
answer. Not one Hindi State has taken seriously 
to the three-language formula. And why should 
they if the Government of India is going to give 
them jobs, if the Government of India is going 
to give them a passport for appointment, 
recruitment, promotion and then everything by 
one language ? And if prosperity and 
employment can be had with one language, no 
fool is going to waste his time in studying three 
languages and they will never do it. Here 
comes the argument— 

Not

English. I want to ask. Here is a unanimously 
adopted policy of the Government of India. 
They are trying to implement the three-
language formula for the last 15 years in these 
Hindi States and not one State has taken to any 
other language than Hindi. And now they want 
to insult Our intelligence by saying, give us 
Tamil and Telugu and we will learn them. 
Learn them and then implement the formula. If 
this has to be done, the first duty of the 
Government of India ought to have been to see 
that the three-language formula is implemented 
all over India, that it is honestly, sincerely 
promulgated in the Hindi areas and also to see 
that there is a necessity for implementing the 
three-language formula. Even in the 
administrative rules, by the original Resolution 
of yours one had to have some compulsory 
working knowledge of English in your 
administrative laws. There is a rule that there 
shall be a working knowledge of English. Even 
that is being removed. What will happen? They 
will learn only Hindi, we will learn three 
languages. We have to learn them even if we 
have to be normal citizens of India and this will 
mean a disadvantage. Even in this simple form 
Hindi people are not prepared to take it in the 
name of the unity of the country and patriotism. 
We, the non-Hindi people, in the name of 
patriotism and unity of the country, should we 
only give up every thing arid they should give 
nothing  ? We have 

accepted Hindi, we are telling people to learn 
Hindi, we are doing it. We are actually 
learning three languages. 

SHRI DAHYABHAI V. PATEL : They are 
not learning one even. What about the 
promises of UP and  Bihar ? 

SHRIMATI   YASHODA   REDDY   : 
They do not want to learn any language. 
{Interruptions.) This one disadvantage, if they 
call it a disadvantage, of taking one compulsory 
English paper for the all India services. Even 
that is being removed by this Bill. That means 
that you have no link language between two 
sections of India, the Hindi and the non-Hindi 
sections, and why ? Do we want English to be 
here? It is not because I have any special 
iiwhaa-bal for English or a special nafrat for 
Hindi. Everybody realises, everybody knows it. 
You keep on saying, for 200 years only two per 
cent people could learn English. But can they 
make within 10 years' time all the 100 per cent 
people to learn Hindi ? If their argument is that 
for 200 years only 2 per cent people could learn 
English and that too voluntarily then within 10 
years by force and compulsion, by closing to us 
jobs, by saying that you will not be getting any 
job unless you learn the four languages, can you 
make us learn Hindi ? It is a practical 
impossibility. And then, why do I say, keep on 
to English? It is for two reasons. It is not 
because I want to impose English on them. It is 
because that is the only connecting link 
between them and us. Hindi has not developed 
enough in our part of the country to take the 
place of English, and there is no other lanuage 
developed enough to take the place of English. 
To quote one of their own senior poets, he said 
that Hindi to be natural, easy and good, it 
becomes Urdu; if it becomes chaste and pure 
Hindi, the so-called Hindi which the Hindi 
people are trying to bring about it becomes 
ununderstandable, impossible, atrocious and 
God knows, meaningless. They have not even 
developed it. Anyway, it is not for me to say 
that. But I accept it as the official language. Let 
it mature enough and become resourceful 
enough before they can make it a link language. 
I would ask them to keep on to English because 
that is the only present day link. India, you 
know, never had a common language, always 
had a language which was not a common 
language of the people, as somebody pointed 
out, whether it was Sanskrit or Persian and 
English after English came. Why is this 
inferiority complex that you have ? Has not 
Russia or other countries taken to English? It is 
not an imperialist language   but   an   
international   language. 
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[Shrimati Yashoda Reddy] 
You want to have connections with the world. 
That is the only link language. Why are you 
labouring under a slavish mentality, I ask. You 
have that complex in you. It is the immaturity 
of the Hindi-speaking people to say that English 
is an imperialist language. It is not a mature 
man and a reasonable man's thinking. It is the 
only link language. It has to be there, as there is 
no other language. 

Then Sir, they want to have the UPSC 
examination in ^languages. I do not want the 
disintegration of India. But with the practical 
implementation of the Resolution and the Bill, 
Hindi will lose its place in the South and 
English is coming up. Not because we want it. 
But by your being a bit, what shall I say, a bit 
over-hasty and over-intelligent in trying to 
redraft this Bill you are creating a suspicion in 
the South. 

Like U.P.S.C. examinations, I say, do 
not limit the recruitment to two languages. 
Make your recruitment through all the 14 
languages. I know what it means.    It 
means no link language, no all-India services, 
no one Supreme Court. There will be 15 States 
in India with 15 different languages. All right, I 
am prepared to take it, Sir. If you want 
equality, if you want unity, see that you have 
all the 14 languages at the recruitment stage; 
otherwise, I appeal to the hon. Minister and to 
the Government of India that it is not too late. 
Do something. Something should be done to 
undo what you have done in the Lok Sabha. 
Drop the Resolution and put it back as it was; 
otherwise . . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Thank you. 

SHRIMATI    YASHODA    REDDY : 
Thank you very much for giving me this 
opportunity. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Niren Ghosh. 

SHRI D. L. SEN GUPTA (West Bengal): 
She did not complete. She was saying 
"otherwise".    Let her complete. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : As there are many speakers I 
propose to call two from the Congress Benches 
and one from the  Opposition. 

SHRI NIREN GHOSH : {Started his 
speech in Bengali) 

SHRI D. L. SEN GUPTA : Speak in 
English. 

[THE  VICE-CHAIRMAN   (SHRI   M.   P. 
BHARGAVA) in the Chair] 

SHRI NIREN GHOSH : Now, Mr. Vice-
Chairman, please listen. I want to know 
whether my speech has been recorded and 
translated. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA)  : It would not be recorded. 

SHRI NIREN GHOSH : Why not ? That is 
the first thing I want to know. Do you mean to 
say that those who cannot speak in English or 
in Hindi are second-rate citizens of India ? We 
think that we are second-rate citizens of India. I 
feel we are insulted, wounded and dishonoured. 
That is the position that you have landed us in. . 
. 

AN HON. MEMBER :   Then walk out. 

SHRI NIREN GHOSH :..Please realise this. 
The Hindi fanatics and others ought to realise 
this import. That is the point I wanted to make. 
That is why I had to resort to this stratagem in 
order to clearly bring the point into limelight 
and in order to   underline  it. 

Now, Sir, I do think that the Constitution 
by adopting Hindi as the official language 
committed the grossest possible blunder 
militating against the unity of India, and it was 
passed by the casting vote of the President of 
the Constituent Assembly. 

SOME HON. MEMBERS : No, no. 

SHRI B. K. P. SINHA : It was unanimous 
in the matter of language. Theie was division 
only on numerals. 

SHRI NIREN GHOSH : Then, within the 
Congress Party  ? 

AN HON. MEMBER : Only on numerals. 

SHRI NIREN GHOSH : Well, that is as far 
as we   know. 

SHRI B. K. P. SINHA : Let me tell you that 
the Resolution that Hindi shall be the link 
language was passed unanimously without a 
dissenting vote by the Constituent Assembly 
and even the Congress party. And the Congress 
Party practically covered the whole Constituent 
Assembly. (Interruption by Shri B. D. 
Klwbaragade.) Please go and study the report of 
the Constituent Assembly   debates.   Even 
regarding the issue 
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of numerals, whether there should be only 
international numerals or Hindi numerals also, 
one section said that it should be only 
international numerals while another section said 
it should be Hindi numerals. So there was a 
division. Then there was a compromise that it 
would be international numerals, but if Parliament 
so decides it can introduce Hindi numerals also. 
That was passed by one vote in the Congress 
Party.    It   was  not   language. 

SHRI NIREN GHOSH : Did the Congress 
Party unanimously pass it  ? 

SHRI B. K. P. SINHA : Yes. The language 
resolution was unanimously passed. 

SHRI NIREN GHOSH  : Anyway. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Proceed with your speech. 

SHRI NIREN GHOSH : I think that it was 
the grossest possible blunder militating against 
the forging of the unity of India, the unity of 
India that was forged in course of 16 years of 
freedom struggle by the different peoples of 
India, speaking different languages, their own 
languages. They came together on the basis of 
anti-imperialism and in order to fight for free-
dom; otherwise there was no unity before. 

SHRI B. K. P. SINHA : The national 
struggle itself adopted the principle that Hindi 
shall be the Rashtrabhasha, the link language. 

SHRI NIREN GHOSH : No. Mass 
agitation, mass struggle was conducted in the 
language of each State in order to bring the 
masses together. But it was never conducted in 
Hindi. It might have been conducted in Hindi 
in the Hindi-speaking areas but not in other 
areas such as Tamilnad, Kerala, Bengal, Assam 
or Orissa or Gujarat or even Maharashtra. That 
is the position. Do you realise how these 
linguistic States came into existence? If it did 
not matter at all, then India would have been a 
unitary State with some administrative divi-
sions only. It was not so. In Europe precisely 
because the peoples inhabited compact areas 
and spoke one language in each area they 
formed independent sovereign States. India is 
practically a multilingual and  multinational 
country. 

AN HON. MEMBER  : Multi-racial. 

SHRI NIREN GHOSH  : It is multi-
national, composed of so many nationalities. 

SHRI P. C. MITRA : Chinese. 

SHRI NIREN GHOSH   : They have come 
together voluntarily in order to make up    the    
unity    of   India.    Voluntariness, consent, that    
is the only basis on which India   can come 
together.   You have made this one language a 
farce as if this one language   is a superior 
language and the other languages are  inferior.    
You  cannot  even talk in the other languages in 
Parliament and get    it recorded and translated.    
Administrative work is not   carried on in those 
languages.    It means there are two   grades of 
citizenship in India.    That is what it has come   
to.    That is the position.    You must realise this 
common feeling among the majority of the people 
in India.    The Hindi-speaking people do not 
constitute the majority of the   people of India.    
Whether you may like to call   my voice as  
discordant or not it is true that the majority of the 
people of  India are feeling degraded, insulted and 
pushed backwards by   this dictum of yours by  
imposing  one  language  upon   the  rest of the 
people and enshrining it in the Constitution.    
Perhaps   you ought not to have done   that.    
English   was   utilised   during that period in order 
to communicate with each other, in order to come 
together and to utilise that weapon to fight the 
British. Therefore, it ought to have been left at that 
to allow things  to take their  natural course and in 
course of time, one, two, three or four languages 
would have become the official link languages.   
Whatever possibility or potentiality was there for  
Hindi becoming  the  link language, by making it a  
link    language by a false dictum and now 
bringing forward this Bill in the manner you have 
done and getting it passed by the Lok Sabha you 
have destroyed that possibility.    That is the real 
position we are in.    Please realise it. Now, there 
are not only local dialects, but major languages are 
there, spoken and written by the people.    So 
unless all languages are put on a basis of equality, 
you cannot have equality among the people of 
India.    Even now the promise  and assurance 
given by the two preceding   Prime   Ministers   
has   not  been honoured in this Bill fully.    There 
has been a backsliding.    That  categorical 
assurance should have been incorporated in the 
Bill and  not     with  so  many reservations like 
'despatching end', 'receiving   end', 'UPSC 
examinations',  'making either  of the  languages,     
English   or   Hindi   compulsory', 'one can have 
the other languages    after they get the opinion of 
the UPSC and so on. All  this  has     made   the  
situation   worse. That is    the position.    And 
now, perhaps, as it is in India, it will be difficult to 
have one link   language.    I   am  not  against  
Hindi. Had there  not been   this    imposition   and
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forcing of Hindi down the throats of non-
Hindi-speaking people—the Constitutional 
provision and all that—perhaps Hindi had the 
potentiality in the natural course of time to 
become the link language and to be generally 
accepted by the people. It would have had the 
potentiality perhaps if it had been left to the 
people. By not doing so, whatever sympathy 
there was for Hindi has been eroded away. That 
is the position we are faced with.    Please 
realise that. 

SHRI LOKANATH MISRA : Not 
qualitative potentiality, but numerical 
potentiality. 

SHRI NIREN GHOSH : It could have 
perhaps had qualitative potentiality after 30 
years or after 50 years. Now I do say from our 
party that the assurance given by Prime Minister 
Nehru that unless and until Hindi is accepted 
voluntarily b> the people of non-Hindi areas, 
English shall— not 'may'—continue for all 
practical purposes on the basis of complete 
equality, should have been fully honoured. 
Otherwise this suspicion and mistrust will not 
go. That is what Jawaharlal Nehru said here on 
the floor of this House. That was the assurance 
given to us and millions and crores of people 
know that. Unless that assuiance is honoured 
fully, this Bill will create disunity further. Mrs. 
Yashoda Reddy's warning is a pointer. It is also 
a pointer that the present Congress President, 
Mr. Kama-raj, does not agree with the Bill and 
the Resolution. He has repeatedly been stressing 
this point. This is a warning signal to you as to 
what is going to take place. Why is it that even 
the President of the Congress is not agreeing 
with Mrs. Indira Gandhi's Government on the 
matter of language ? 

SHRI LOKANATH MISRA : Because he 
is no more the President. He has announced it 
too late. 

SHRI NIREN GHOSH : Because he is 
seeing before his own eyes.... 

SHRI  BHUPESH GUPTA   : Do you 
mean to say that he is a dowager President ? 

SHRI NIREN GHOSH : ................that this 
will break up India. That is in his mind. That is 
why Mr. Kamaraj sounded that warning signal. 
So I say that first of all, all languages should be 
treated on a par and until you can do that, at 
least Prime Minister Jawaharlal Nehru's 
assurance should be honoured in toto. It should 
not be watered down and diluted so that Hindi 
can be imposed in various ways on the non-
Hindi-speaking people, as is being done by the 
Bill 

by   reservations like "translations", "three-
language formula" and   all that.    Let me tell you 
also that our party is totally opposed to the three-
language formula.    It cannot work.    It will    not 
work.    It is not going to work ever in India.    If 
there is any chance of any formula working in 
India, it is die bilingual   formula that will work, 
and that can be practically implemented.    No 
other formula will work. A student, a child or a 
boy should   learn his mother tongue up to the 
higher stage of education and    then he can take 
up any other language of his choice, English, 
Hindi .or any other language.    You cannot force 
him to accept   any particular language.    Only on 
that basis, the bilingual formula will work.    So 
even now I would tell you the position that you 
are bringing about through this Bill.    Do you 
mean to drive   out   the   non-Hindi-speaking   
people from India? Is that the    position towards 
which you are driving India ?    That is the 
pertinent   question that I want to ask you. I 
myself know a bit  of Hindi.    I addressed a 
Hindustani working class in my broken Hindi.    
But     still, you should know  that however  much   
you  may   try,   the   crores of Bengalis,  the 
crores of Oriya speaking people, the crores of 
Tamils, Telugu-speaking people and the 
Canarese, will never,   never learn Hindi.    If you 
want Hindi not only for administrative    purposes 
but also to be spoken  by all the people,  by all the     
50 crores of people of India, it is never going to 
take place.      They will never learn it. If you 
force it down their throats as we are compelled  to 
learn English in order to get employment,   to be 
recruited into Government service, they will be   
compelled    to learn a smattering of Hindi.   That 
is all. But it will   never go down among the mas-
ses.    Whatever   possibility   there   was   for its 
natural course of development has been 
destroyed.   You have    put up a Chinese wall   
between   the   Hindi-speaking  people and the  
non-Hindi-speaking people by your actions and 
by this Bill you are going to further   that  process  
and  do  nothing     else. India can survive if it is 
united, otherwise,, it will fall to   pieces.      This 
is one of the saddest days in the history of India 
that this Bill has been brought in this fashion,   
not fully and completely honouring Nehru's assu-
rance. You are sowing the seed of discord. It may 
grow up into a poisonous tree breaking the unity 
of the country which nobody wants. So, I would 
like to say, beware of the actions that you are 
taking.    Bring all the people together voluntarily. 
Already we have made distinction   between the     
languages—official language and regional 
languages.    The Constitution says that all the 
fifteen languages are national languages of India. 
But in the Bill, in the Resolution and everywhere, 
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you are making a distinction, you are saying that 
Hindi is the national language and all other   
languages   are   regional   languages. This is 
wounding   the pride of the majority of the people 
of India and you ought to realise that.    Even now 
I would like to say that in the UPSC 
examinations, recruitment should be in any 
language, not in   Englich or Hindi only.   Any 
student, speaking any language, should have his 
entry into UPSC examination. That provision 
must be there. I also say what does it matter if you 
address communications from the   Centre to   
West Bengal in Bengali ? Can't you have some 
translators for that purpose ? You can certainly 
have them. The State of West Bengal should have 
the right to send its communications in Bengali.   
Then you can translate them in other languages.    
Give all the languages an equal place at least in 
the     matter of communications.    When you 
address Uttar Pradesh,   you address it in    Hindi.    
When you address Bihar, you can    address it in 
English  or  Hindi with an  authorised  text in 
English.   You can do that.    But when the Central 
Government    addresses letters or  
communications  to  other   States,   it  is 
obligatory on its part to address such letters or  
communications     in  the  languages  of the 
States or the languages of the people in   those   
States,   their   mother   language. After all so 
many crores of rupees you are wasting, it is a 
matter of a few    crores of rupees more, so that all 
the languages can be developed.    I do say, I am 
quite certain, and let me tell   you that no one 
language is going to be the link language   in    
India. Let me  tell you that frankly and bluntly. It 
won't    work.    If all the languages are not treated 
on a par, as I have said, in course of time it will 
come to this that  two or three or four languages 
will emerge and they v/ill be generally accepted 
and those languages can then be made  the official 
link languages of India with the voluntary   
consent of the people of India.    That is a natural   
process. You  will never  have   one" language.    
At least I have been   convinced that   Hindi is 
never going to be the link language of India. It 
won't work.    If these  15 languages are not   
given equality, then three or four languages will 
emerge  and they will  be   generally accepted by 
the people   of India and they will become the link 
languages of the country   and they will cement 
the unity in the country.   There is    no    other 
course. You can see that in no other Constitution 
of the world is there any official link language. In   
the Soviet Union there   are 20 or 25 spoken 
languages    richly developed at the highest  
research  stage.    Still  there  is  no official link 
language. 

SHRI M. N. KAU1, (Nominated) : Every 
body must learn Russian. 

SHRI NIREN GHOSH : Not 'must'. There is 
no compulsion in the Constitution. 
{Interruption.) It is the most developed 
language and voluntarily they learn it; there is 
no official compulsion or anything of that sort. 

DR. M. M. S. SIDDHU (Uttar Pradesh)    : 
They   do   everything   voluntarily. 

SHRI NIREN GHOSH : More voluntarily than 
you do, because they are not under the 1 ule of 
the big monopoly.    {Interruption^ Mr.   Chagla   
is  quite correct.    In Canacla and in Switzerland, 
in order to keep the  unity of the country, both the 
languages have been given equal status for 
official and other purposes, so  that Canada is 
one, Switzerland   L>   one.    If in   Switzerland   
German is made the link language and French is 
chucked  out, then Switzerland will break. In 
Canada if only English is made the link language 
and French is not taken into account, Canada is 
going to break.    So, that is the   real position.    It 
won't be by fanaticism; you cannot   bypass the 
people or the masses.    I do say that even now all 
the lan-guases should be treated on a par.    If you 
cannot   amend the Constitution, do not do that.    
But at least  Nehru's promises should be honoured 
in full and in tola.   Unless and until the non-
Hindi-speaking people accept Hindi,  English 
should continue for all practical purposes.    
Along    with that equality should be given to all 
the languages.     Fi om the  Centre to the  States 
communications should be   addressed in the 
languages of the State;: and the States   should 
have the right to  address   them  in   their   own  
languages and   for   inter-State   communications   
also the same practice   should follow.    For this 
purpose  a  few  translators  would     suffice. For 
UPSC examinations also all the languages   
should be treated on a par.   Any student : 
peaking any language should be allowed without 
any inhibition to take such examinations.    
Therefoie  I  appeal to you to treat the people on a 
par.    You cannot have things simply    in a 
Chauvinistic fashion.    Let Mr. Rajnarain know 
this. 

SHRI RAJNARAIN : Not in an imperia-
listic fashion also. 

SHRI NIREN GHOSH : It won't work. I 
appeal to the democratic sense of the Hindi-
speaking people fc r whom I have the greatest 
regard and love. If India is to survive, if India 
is to remain united, if our great motherland is 
not to fall asunder, then please do not proceed 
in  this fashion] 
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Treat all the people and all the languages of 
India on the basis of equality, not superior and 
inferior, first-rate citizens and second-rate 
citizens. (Time bell rings.) And the Central 
Government offices in the States should do their 
work in the local languages,. in the languages of 
the States. Otherwise how can the common 
people understand it? If these things are done, 
then in course of time perhaps we can have our 
problems solved and the precious unity of India 
cemented and strengthened. I think Mrs. Indira 
Gandhi knowingly or unknowingly seems to be 
presiding over the liquidation of India. 1 have 
grave apprehensions in this matter. Therefore I 
would suggest that for the sake of India, for the 
sake of the unity of India, take things in their 
proper perspective in order to strengthen and 
cement the unity of India. 

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Mr. Vice-Chairman, Sir, I thank you 
very much for giving me this opportunity to 
express my views on this Bill which appears to 
be most controversial. Even 17 years after we 
framed our Constitution we have noticed today 
in this House that passions have been roused on 
all sides of this House and a lot of heat has been 
generated during the discussion on this Bill. 
When I listened to the debate today, I came to 
the conclusion that the situation is more serious 
and worse. Some Members have raised 
questions whether the article in the Constitution 
regarding the official language was adopted by 
a majority of one vote or not. For the 
information of the Members of this House I 
may read from one book "Thoughts on 
Linguistic States" by Dr. Babasaheb Ambedkar, 
who was the Chairman of the Drafting 
Committee. I quote : 

"There was no article which proved more 
controversial than article 1 r 5 which deals 
with the questions; no article produced more 
opposition, no article more heat. After a 
prolonged discussion, when the question was 
put, the vote was 78 against 78. The tie 
could not be resolved. After a long time, 
when the question was put to .the party 
meeting, the result was 77 against, 78 for 
Hindi. Hindi won its place as a national 
language by one vote. I am stating these 
facts from my personal knowledge. As 
Chairman of the Drafting Committee I had 
naturally entry to the Congress Party 
enclosure." 

This is what Dr. Ambedkar lias said in this 
book, that in the party meeting of the Congress 
the question of language was decided by a 
majority of one vote. 

SHRI M. P. SHUKLA : Mr. Vice-
Chairman, on a point of information I would 
like to tell the hon. Member that this majority 
of one was only on the point of numerals, not 
on the language. He may go through the 
proceedings. 

SHRI B. D. KHOBARAGADE : Do you 
mean to say that you are more acquainted with 
the facts than Dr. Ambedkar who has said this 
as Chairman of the Drafting Committee ? 

SHRI M. P. SHUKLA : You go through 
the proceedings and you will know it correctly. 
This is about the party proceedings    . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : If it is a question of fact it can 
be referred to. You can refer to it in your 
speech. 

SHRI   B.   D.   KHOBARAGADE   : If 
there are any proceedings of the Congress 
Party, I am prepared to read these Congress 
Party proceedings also. Dr. Ambedkar in this 
book has referred to the party decision taken by 
a majority of one vote, and once the party 
decision was taken, a whip was imposed on all 
members and they were directed to vote for 
Hindi and thereby they got the Article 
regarding language passed. (Interruptions.) Mr. 
Vice-Chairman, this book is "Thoughts on 
Linguistic States" by Dr. Babasaheb 
Ambedkar. 

SHRI M. N. KAUL : Please read the 
relevant passage. 

SHRI B. D. KHOBARAGADE : I have 
already done it.    (Interruption*;) 

Even today, after a per iod of seventeen 
years, when this Constitution was drafted and 
then adopted by the Constituent Assembly in 
1950 we find that there is still a great con-
troversy in this country over the national 
language. 

We thought that this measure which has 
been brought before this House now would be 
a sort of compromise formula. But it seems the 
way it has been handled in the other House, no 
party to the controversy appears to be satisfied. 
The protagonists of Hindi have been 
dissatisfied from the very-beginning and Seth 
Govind Das, a veteran Congress Member of 
Parliament, voted against it. The President of 
the Congress, he also appears to be dissatisfied. 
If the Government really wanted to do 
something about this linguistic controversy, if 
they really wanted to satisfy all sections and all 
parties to this controversy, then the 
Government 
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should have convened a round table conference 
and invited representatives of all shades of 
opinion and tried to evolve a consensus of 
opinion which could have satisfied all people. 
But, instead of doing so, the Government 
preferred to bring a Bill in the other House and 
after having brought that Bill they have watered 
it down to such an extent that the non-Hindi-
speaking people have some apprehension in 
their minds. Sir, this is not really a legal 
pioblem. This is not really a constitutional 
problem. Mr. Rajnarain has pointed out that the 
present Bill perhaps may be challenged in the 
Courts as being unconstitutional. Let us not 
consider this problem from legal or 
constitutional point of view. But we should 
think that this problem is very important for the 
national unity and integrity. It is a political 
problem of grave importance and, therefore, 
constitutional or legal quibbles will help no one. 

Assurances were given by two of our 
former Prime Ministers, Pandit Jawaharlal 
Nehru and Shri Lai Bahadur Shastri and we 
thought that those assurances would be im-
plemented by bringing forth a proper measure. 
So far as I am concerned, I am always 
advocating that Hindi alone can be the link 
language of this country. We want that there 
should be only one link language which can be 
a source of unity for all the divergent people in 
this country, and that place can be taken only 
by the Hindi language. But at the same time, 
when we say that Hindi should be the link 
language of this country, we want that Hindi 
should not be imposed on any individual, not 
even on any solitary person. Let all the non-
Hindi-speaking people learn Hindi as and when   
they want to. 

So far as the provisions of this Bill are 
concerned, the Bill in original was propcily 
drafted, and the provisions of that original Bill 
were quite proper. But, as mentioned by some 
hon. Members here, particularly Shiimaa 
Yashoda Reddy, it seems Lhat Government has 
yielded to the pressure of Hindi chauvinists, 
and they have watered down the provisions of 
this Bill. I may iemind all tho.e protagonists of 
Hindi that because of their chauvinism they 
have done greater harm to the cause of Hindi 
and greater damage to the unity and integrity of 
this country. If the Hindi-speaking people had 
not ti icd to force their language on non-Hindi 
speaking people, perhaps there would not have 
been any oppositirn from the non-Hindi-
speaking people. I remember ihat quite a few 
days back the Chief Minister of Kerala, Mr. 
Namboodiripad, retorted that if such incidents 
are happening 

in Hindi-speaking areas and non-Hindi-
speaking people are forced to learn Hindi in 
such a manner, then in Kerala also, where they 
had initiated the teaching of Hindi long before 
and were persuading their own citizens to learn 
Hindi if such force is used to compel them to 
learn Hindi then in that case, in Kerala the 
policy will be reversed and people will not be 
asked to learn Hindi. Now this was the reaction 
of the Kerala Chief Minister, Mr. Namboodi-
ripad. 

Sir, when this Bill was introduced in the 
other House, we have seen that the agitation 
was started throughout the whole northern 
country; it was in Gaya, Delhi, Patna, Lucknow, 
everywhere. We have also noticed that when 
the Hindi protagonists started their agitation, 
some funny incidents took place. They were 
changing the number plates of cars. Not even 
the foreign dignitaries were left alone, and we 
have read in the papers one incident. When the 
number plate of the car of a foreign dignitary 
was being changed into Hindi, the foreign 
dignitary said : "Why don't you just tell me the 
time?" And when that person looked at his 
watch, the foreign dignitary said, "Why don't 
you change the numbers on your watch in 
Hindi?". To such a funny extent the Hindi 
agitators had gone. 

Now what is the reaction in the non-Hindi-
speaking areas ? You might have read in the 
morning papers that the people in the South 
have also started an agitation. The students in 
Madras did not attend their colleges yesterday. 
About 4,000 students in Coimbatore left their 
colleges yesterday in protest against this Bill. 
As in Northern India, people in South India 
have started tarring Hindi plates and removing 
them, in retaliation to what the Hindi-loving 
people have done. If such a reaction is 
generated in Southern India, then I must say 
that perhaps the unity of India will be 
jeopardised. Sir, from the opposition side Mr. 
Mariswamy spoke this morning and he said that 
if such sort of chauvinism is going on, then 
perhaps there may be danger to the unity and 
integrity of this country. Perhaps people might 
think that he belongs to the opposition side and 
therefore he can say so. But what about 
Shrimati Yashoda Reddy who spoke just now? 
She also said that the beginning of the end of 
English perhaps may mean the beginning of the 
end of integrity and unity of this country. These 
are not the only apprehensions of those 
Members. Dr. Ambedkar, again in his book, has 
said so and while saying so, he has referred to 
the opinion of Shri Rajagopalachari. What was 
the opinion of Shri Rajagopalachari? Shri   
Rajagopalachari,   when   he   was   the 
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Governor-General of this country immediately 
after our attaining independancc, had 
discussions with Dr. Ambedkar and then he   
said    : 

"'You are committing a great mistake." 
This is what he said to Dr. Ambedkar, that 

he was committing a great mistake. 
"One Federation for the whole of India 

with equal representation for all areas will 
not work. In such a Federation the Prime 
Minister and President of India will always 
be from the Hindi-speaking area. You should 
have two Federations, one Federation of the 
North and one Federation of the South and a 
Confederation of the North and the South 
with three subjects for the Confederation to 
legislate upon and equal representation for 
both the Federations." 
This was the view of Shri Rajagopalachari 

communicated to Dr. Ambedkar. And what did 
Dr. Ambedkar say? Some twelve years ago he 
wrote this book and here  he  says   : 

"These  are  the real thoughts of Mr. 
Rajagopalachari". 

Dr. Ambedkar has in his book warned the 
people of this country about confict between 
North and South. The Hindi-loving people 
should not force non-Hindi people to learn 
Hindi and if they did it, then the unity of this 
country would be in   jeopard). 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)   :. Mr.  Khobaragade,  it is 
time  to finish, 

SHRI B. D. KHOBARAGADE : Sir, 1 
have spoken only for twelve minutes. 

THE VICE-CHAIRMAN (SHRI M. P. 
SHARGAVA) : You have already taken 
burteen minutes. 

SHRI B. D. KHOBARAGADE : I will ry 
to finish soon, Sir. He writes here : 

"They came to me as a revelation coming 
as they did from the innermost heart of a 
Congressman. I now regard Mr. 
Rajagopalachari as a prophet predicting the 
break up of India into the North and the 
South. We must do everything to falsify   Mr.   
Rajagopalachari's prophecy. 

It must not be forgotten that theie was a 
civil war in the U.S.A. between the North 
and the South. There may also be a civil war 
between the North and the South in 

India. Time will supply many grounds for 
such a conflict. It must not be forgotten that 
there is a vast cultural difference between 
the North and the South and cultural 
differences are very combustible." 

About twelve years ago he had warned that 
there might be a civil war between the North 
and the South in India. If you disregard these 
words of warning of Dr. Ambedkar then I feel 
you will be doing it at your own peril. Dr. 
Ambedkar warned you about Pakistan. He 
advised you about Kashmir. He advised you 
about Goa. You failed to listen to his warning 
and ultimately the country has had to suffer. 
Now we see that Dr. Ambedkar had said that 
there may be a civil war between the North and 
l he South in India and if the people of the 
North try to force things on those in the South 
then there will be trouble. If we do not pay heed 
to this warning of Dr. Ambedkar, perphaps the 
unity and integrity and even the freedom of this 
country will be  in  peril. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)   : Only one minute more. 

SHRI  B.  D.   KHOBARAGADE   : In 
another two minutes I shall wind up. 

Sir, I said that we must learn Hindi because 
Hindi should be the link language. But we must 
not try to force it on others. We must see that it 
is not forced on the people of the South. After 
fifteen or twenty or thirty years—it docs not 
matter even though il may be long period—it 
will become the link language in our country. 
But do not try to do it today or tomorrow or 
even in five years as hat been suggested by Shri 
Rajnarain. Ii will all depend on the Hindi-
loving people whether the integrity and unity of 
this country are maintained or not. If the unity 
and integrity of our country are not maintained 
then the entire responsibility for it will be that 
of the Hindi-loving people only. Therefore, I 
submit that the three-language formula must be 
properly implemented all over the country. 
Even when English is completely removed 
from this country there will have to be a 
permanent two language formula. 

THE VICE-CHAIRMAN ; (SHRI M. P. 
BHARGAVA) : That will do, Mr. 
Khobaragade. 

SHRI B. D. KHOBARAGADE : Only 
two more sentences, Sir. Ultimately English 
may go. It does not matter who is in favour of 
its   retention or who is not.    But then 
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everywhere the two-language formula will 
have to be implemented. Non-Hindi people 
should learn Hindi and the Hindi people must 
learn one non-Hindi Indian language, 
preferably South Indian language and unless 
this is done the unity and integrity of this 
country will not be maintained. 

SHRI BHUPINDER SINGH (Punjab): Sir, 
at the very outset I would like to say that I do 
not want English, a foreign language, to 
continue to be our "official" language for all 
times to come. I am for a national language 
taking its place fully as soon as possible. And 
Hindi is well-qualified for this role. But I must 
also say that as things stand at present, we 
cannot banish English today and we cannot 
completely switch over to Hindi today. The 
reasons are clear. Firstly, the country as a 
whole is not yet prepared for this change. 
Secondly, Hindi as yet is not so fully developed 
as to replace English in all spheres. And last but 
not least, the instruments of administration, 
laws, rules, regulations, case laws and the 
material on which an administration depends, 
are not yet available in the Hindi language and 
may not be available for a few years to come. 

Sir, we must change over from English to 
Hindi, but gradually. A sudden changeover will 
upset our national life and will paralyse the 
administration. Hindi is after all not the end but 
a means to something. And we must not lose 
sight of that something in our zeal to bring in 
Hindi even when the country as a whole is not 
prepared for the change. It is good that a 
beginning is being made today in that direction 
and I have no doubt that with the Government's 
backing, Hindi will progressively take the place 
of English in all spheres in due course. 

Sir, I wish to draw your attention to another 
aspect of the measures, i.e. the Bill and the 
Resolution, which are before us. Sir, these 
measures when introduced in the Lok Sabha, 
were hailed all over the non-Hindi areas as the 
measures that would fulfil the assurances given 
by Pandit Nehru to the South. They—the people 
of the South— were all praise for the courage 
and boldness of Shrimati Indira Gandhi and Shri 
Chavan. These measures were brought forward 
by the Government to allay the misgivings and 
fears of the people of the South. But what has 
happened to them in the Lok Sabha, that these 
very measures are now being dubbed as having 
increased the fears of the people of the South. 
For this I draw your attention to the statement of 
Shri Kamaraj who represents the South no less 
than any 

other living Indian. He is not happy at the 
changes introduced in the Bill and Resolution 
by the Lok Sabha and feels that the Bill and the 
Resolution as amended by the Lok Sabha, will 
not fulfil the object for which they were 
originally   brought. 

Sir, we must critically analyse as to what 
has been done to these measures in the Lok 
Sabha that has converted the waves of cheers 
in the South to waves of pro test. 

Taking the Bill first, Sir, I do not think any 
fundamental change has been made in it which 
may be said to be going against the assurances 
of Pandit Nehru. English can be used for all 
Union purposes in addition to Hindi till every 
one of the States agrees to a switch-over to 
Hindi. The "may" and "shall" controversy in 
clause a is futile as it has been well explained 
by lawyers that "may" here really means 
"shall". The changes made in the Bill are minor 
and do not upset the object of the Bill. Hindi 
States have been authorised to write to non-
Hindi States in Hindi but an authentic English 
translation will accompany. This may add to the 
work of Hindi States but would not cause any 
inconvenience to non-Hindi States. The second 
change made relates to the translation into 
Hindi of En-lish documents going from one 
office of the Central Government to another 
office of the same Government. This gives a 
facility to the Hindi-speaking people in those 
offices, but does not take away any facility 
given to non-Hindi-speaking people. 

Sir, a study of these changes, therefore, shows 
that nothing has been introduced in the Bill 
which can be said to be going against the 
assurances of Pandit Nehru to the people of the 
South. I, therefore, support the Bill. But, Sir, the 
same 6 P.M. cannot be said about the Resolu-
tion. The last part of the Resolution has 
undergone a fundamental change—so 
fundamental that it has upset the balance 
completely. Sir, English is a foreign language 
both for the people of the South as well as the 
people of the North. If the people of the North 
cannot acquire a high standard of proficiency in 
English, as is generally said, how can we say 
that the people of the South can do so ? It is not 
their mother-tongue. It is a foreign language to 
them also and they also have to learn it with 
tears. It is, in my humble opinion, not a correct 
view to take that the people of the South or 
other non-Hindi-speaking Indians are at home 
in English lanaguge. 
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[Shri Bhupinder Singh] 
Sir, in this background, the change made in 

the last para of the Resolution will tantamount 
to a grave discrimination against non-Hindi-
speaking areas. The amended Resolution lays 
down that knowledge of either Hindi or English 
will be compulsory at the time of recruitment to 
the Central Services. Sir, this means that while 
a Hindi-speaking candidate can get into service 
without knowing any other language except his 
mother-tongue, a non-Hindi-speaking person 
will have to learn in addition to his own tongue, 
English and also Hindi. Sir, it is this provision 
which has put an unequal burden on the people 
of non-Hindi-speaking areas. Not only this ; 
Hindi-speaking people will be able to take the 
UPSC tests in the medium of their mother-
tongue from 1968; but non-Hindi-speaking 
candidates will have to take the test in English 
medium, at least for some time to come, till 
other regional languages are also introduced as 
media of examination. Sir, this amounts to a 
handicap race, the candidates from non-Hindi 
areas being under serious handicap. I do not 
know how far this position is valid under the 
Constitution. To my mind this provision can be 
challenged in High Court as being 
discriminatory. 

Apart from the constitutionality of this 
provision, this provision has confirmed the 
fears of the people of the South—a result 
exactly the opposite to that which these 
measures were   intended to achieve. 

Sir, I am not for imposition of English on 
Hindi areas but nor am I for imposition of 
English on non-Hindi areas. What the amended 
Resolution seeks to do is to impose English on 
non-Hindi areas. Nobody should be 
inabetterpositionthan the Hindi-speaking 
people to understand the pinch felt by the non-
Hindi-speaking people by the amendment in 
this Resolution. What is sauce for the gose 
should not be sauce for the gander. 

If English only was bad for Hindi areas for 
the purpose of UPSC examinations, it is bad for 
others too. I shall beg of the Home Minister to 
remove this thorn from the Resolution and 
restore the Resolution to its original form. This 
will remove the cause of resentment which the 
people of the South have towards this 
Resolution. The amendment made by Lok 
Sabha is like a fly in the ointment. Please 
remove it. 

Sir, I wish to say a few words for those who 
are very eager to spread Hindi all over the 
country. Any attempt, direct or indirect, to force 
the pace of Hindi, as they knew, creates a sharp 
reaction. I know most of them do not wish to 
force Hindi on anybody. But they should not 
speak too often about it. It creates a wrong 
impression. Instead, they should themselves set 
an example. I find that members who are very 
vocal in their support of Hindi language, 
themselves speak in English here and outside. Is 
it because they find it difficult to express 
themselves in Hindi ? If that be so, they should 
understand the difficulties of the people of the 
South who do not know Hindi at all. Instead of 
telling them to learn Hindi, such members 
should first learn to speak and express 
themselves in Hindi. Practice will have a better 
effect than mere profession. 

Secondly, the Hindi which is being ma-
nufactured by the Hindi experts of the Go-
vernment is not the Hindi which can become the 
lingua franca of the country. The official Hindi 
is artificial and synthetic Hindi which cannot 
have mass appeal. Let us make Hindi as simple 
as Gandhiji wanted Hindustani to be. Let us 
stop fabricating difficult words. Let us accept 
simple words from other regional languages. 
Only such a Hindi can become popular in non-
Hindi areas. 

Thirdly, I wish to suggest to the Govern-
ment that they should employ only such people 
to translate English documents in Hindi as have 
a good command of English language also. I 
have recently come across many pieces of 
Hindi translations in parliamentary papers 
which betray the translator's ignorance about 
the English language. Without having a good 
knowledge of English language, a translator 
cannot produce a good translation of an English 
document in Hindi. 

In the end, Sir, I wish to appeal to all my 
colleagues here; let us continue bilin-gualism in 
the country till such time as the country as a 
whole is prepared for a complete switch over to 
Hindi alone. Let us not do anything in this 
interim period to arouse the suspicions of the 
people of the South. I shall also appeal to my 
countrymen in the South that they should also 
show a spirit of accommodation and broadmin-
dedness and accept Hindi, at least in principle, 
as one of the two official languages of the 
Union.   They may take their own time 
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to determine as to when English should be 
dropped. But they should make a beginning 
towards that direction today. I have no doubt 
that the youth of the South, if initiated into 
learning Hindi today, will attain commendable 
proficiency in a short period without much 
difficulty and will thus contribute to the 
strengthening of the unity of the country. 

Thank  you,  Sir,    for  giving me  this 
opportunity. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The House stands adjourned   
till u.oo A.M. tomorrow. 

The House then adjourned at six 
minutes past six of the clock till 
eleven of the clock on Thursday, the  
2ist  December,   1967. 

GIPN—36—3 Rajya Sabha/68—18-9-68—570 


